
I 
CENTRAL ADMINISTRATI TR1BUNA 

aWAiArIBENc 	V V  
uA1ATI 

V 	 V  

- (DESTRUCTION OF RECORD RULES,1990) 	 V  

INDEX 

V V 	 V 	
tQ1T.ANO..1 

V 	 - V 	 P1 IV14AS NO ..........  

	

e i ..,....,•!_!_t2. 	- 	V  

1 Orders Sheet 	
• . Pg 	 to 

2. Judgment/Order 	 ........... 

V 

 V 
3 Judgment & Order 	

f}i/suprerne Court 

4 OA 	
Pg 	ic- 	to...'" 

5 	
E.I'/!VI.P........................., ......................Pg........... ......... 

}g 6. R.A/C.P..................................................,. 
	... ••I•V•I ...... 

7 WS 	
P2?/cc 	Pg 	 to ç. 

8 Rejoinder........................ 	

V 

9 Reply 	 \ 	
Pg 	 to . . .. 

10 Any other Papers • 
	

Pg 	 to 	. . 

11 Memo of Appearance 	 , • 	. . 

12.A.dditixa1-Pffida'vit ......................  

13 Written Arguments 

14 Amendement Reply by RespordentS 	 • .. .. . 

V 	
15. Aniendrnent Reply filed by the Applicant................. '.  

16 Counter Reply 

• 	
V 

V 	SECTION OFFICER JudL). 

- 	
• 	 V 



I 
/ 

I 

Mauber 

I 
1 

Vice-Chairman 

• 	 . 	- 

FORM NO.4. 
SEE FULE 42 

• 	 NTAL ADMINISTRATIVE TRIJNAL 
-. 	 - 	GJWA HAT I BENCH. 

ORD -ER SHEET. 
-. 	 - 

: 	o.-ii-i Application No. 	 2Jo 

Mise.Petjtion No.__ 	- 

Contempt Petition No, 

ReviewpplicationNo. 

CAA 
:. 

Applicant(S) : ._4.5  • 	 - 

-.Respondant(S) _  

: 	
for the Appiicant(S)Q 

Advocatc for the tespondant(S) 

i4otes of the Rqistry 	Ote 	 pjthrbuh1 

.:ppiicaflon s .n 
iS fik.d 	. 	..fj 4C• .O, 

• -•' 	 Vi(C 

• 	 No..v

- 	Ddecf;.j.T)-.:,. .............. 

Dy. Registrar 

3.8.2005 I Present : Monble Mr. Justice G. 
sivarajan, Vice-Chairman. 

Hon'ble Mr. K.V. Prahiadan, 
Administrative Mber. 

Heard Mr. M. Chanda, learned 

counsel for the applicant and Mr. P. 

K. Chaudhuri, learned Addi. C.G.S.Co 

for the respondents. 

Issue notice to the respondents 

to show cause as to why the applicat-

I ion shall not be admitted. 

f 	Post on 2.9.2005. 
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J 	 Mr.,Chanda learned counsel for 
II b the app1.icait is present. Mr.AK.Chou-

dhury, lear'ied Addl.C.G.S.C* seeks for 

tJme.i 
H 

S 	 Post the matter on 1st Novnber, 

?00510 .• 	 . 

Vicajan 

' I 

8,11.2005 	Heard Mr. S. Nath, learned couns- 

I 

	

	 el for he applicant and Mr. J.K. 
..Chaudhu i,. 1earned Addi. CG.$.C. 

for therespo'iidents. 

	

• 	 S 	 . 	 . .. ..NoUces have already béenissRéd 

to the iespondentsr to show cae as 
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tCr the pplication shall not be admit-
ed. Now Mr. 	Chaudhuri1, learned 

Addi. C G.S.C. submits that written 
statanent has to be fi1ed in this 
matteri In the 61rcumstanes, the 
application is adraLittect, The respond-
ents are difected to file witten 

staterant within six weeks. Post on 

19.12.2005, 

AN 

C~ J 
I 	 . . VidChaian 

. nib 

1912e2005 . 	 Ir. M. Chanciad learned. counsel 
theaplicantispresent Mr. A,K. 

• 	 S. 

Chaudhuri, learned Add].. C.G.$.C* 
k1-b h-wY\ 	 for the resp.ncierts seeks for time 

• 	 for f1.ing written statnent. Post 

3_9_7 on 1.2.200. S 	 • 

Vice-Chirnian 

	

S 	1.2.2006 	•Mr.A.lc.Chaudhuri, 1ea.rned Addi. 
C.GS.C. . submits ht he would, like t 
have; some more tine to file wtitten 

I 4y,  

st.temerit* post o 
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• .• 	. .6.3.2006 	Four weeks time is requested for 

filing reply statement. Let it be done* 

post on 5.4.2006. 
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(1 	 05 .04.2006 	Learned counsel for. the app ii- 
• 	'i' 	 cant submits that he would like to 

file rejoinder to the reply state 
TR ment filed _o  by the respondents. 

post on 25.04.2006, 
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0 	 / 	 Vice-Chairman 
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2504004. 	At the request of learned creunset 
0 0 	 0 	 for the appUoant two weeks tJ*. is 

• 	 — 	

— 	
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qanted to Li.]. 
44 post the matter on 1.5 .06. 
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18,05. 2006 	Learned counsel for the respondent 

has not yet well and still at Mwnbati for 
treatment. Other standing counsel on 

behalf of the respondents sukuitted that 

they are making arrangent. 

Post on 26.05.2006. 	1 

A112 	/ 

-€t( i7x4 
Vice-Chairman 

N 
1)€t •WtJ-c).. 
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26.05.2006 	Mr. A.1 . Cud}*ir. learned Addi. 

C.G.S.C. who Wa was engaged in this 

• 

	

	 case for the respondents is said to be 

in hospital. Mr M•U  Mined, learned 

AAi1. C.G.S.C, stated that he will get 

record either from Mr Chaudhuri or 
O L3

from ) the respondents and wil1 lAet 
r 

\t 	 ready i4ct hearing.. 

	th Post on 15.O6.200 	 ng. 

Vice-Chairman 

ab 

	

15 .6.2006 	Mr.M.U.Ahmed. learned Addl.C.G.S.C. 

submits that he will get instrtion on 

	

the subject and get ready. 	19.6.2006. 
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-19.06.2006 	Heard Mr. M. chanda, learned 

counsel for the applicant and Mr. M.U. 

• 	 Aied 1  learned Addi. C..GS.C. for the 
016 	 respondents,  

Hearing 
-I-, 	

concluded, R.Ieserved for 
£ 	 orders, 

ViceCha**man. 
mb 

2607 2006 	Judgment pronounced in open 

Court, kept in separate sheets. The 

• • 	 application is allowed in terms of the 

• order. No order as to costs. 

• 	 • 

• 	 Vice-Chairmen 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.203 of 2005. 

DATE OF DECISION: 26' 6  

Sh ri Raj en Das 	 .II,,WIAPPLICANT( 5) 

Mr N. Chanda Mr G.N. Chakraborty 
and Mr S. Nath 

ADVOCATE(S) FOR THE 
APPLICANT(S) 

- versus - 

Union of India & Ors. 	 ......... RESPONDENT ( S) 

MRM.U. Ahmed 1  Addi. C.G.S.C. ADVOCATE(S) FOR THE 
RESPONDENT(S) 

CORAM: 

THE HON'BLE SHRI K.V. SACHIDANANDAN I  VICE CHAIRMAN 

Whether reporters of local newspapers 
"So 

• may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 	Yes/p< 

Whether to be forwarded for including in the Digest 
Being compiled at Jodhpur Bench? 	 Yes/ 

Whether their Lordships wish to see the fair copy 
of theJudgment? 	 Ygo 

Vice-Ch ir an 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 203 of 2005 

Date of Order: This the 26tday ofjuly  2006. 

The Hon'ble Shri K. V. Sachidanandan, Vice-Chairman. 

Shri Rajen Das 
Working asDriver 
Office of the Regional Director 
Narcotics Control Bureau 
N.E. Regional Unit 
Videocon House, 1st Floor 
Paona Bazzar, Imphal - 79501. 	 .... Applicant. 

By Advocates Mr M. Chanda, Mr G.N. Chakrabarty 
and Mr S. Nath. 

- Versus- 

The Union of India, 
Represented by the Secretary to the 
Governmentof India, 
Ministry of Finance, 
Department of Revenue, North Block., 
New Delhi - 110 001. 

The DIrector General, 
Narcotics Control Bureau. (HQ) 
West Block No. 1, Wing No. 5, 
Sector - I, R.K. Purarn, 
New Delhi - 110 066. 

The Zonal Director, 
Eastern Zonal Unit, 
Narcotics control Bureau, 
4/2, Karaya Road, 
Kolkata - 700017. 

The Regional Director, 
North East Regional Unit, 
Narcotics Control Bureau, 
Videocon House, 1st Floor, 
Paona Bazar, Imphal -795 001. 

The Assistant Director (Admn.) 
Narcotics Control Bureau (HQ) 
West Block No; 1, Wing No. 5, 
Sector - I, R.K. Puram, New Delhi - 110 066. ., Respondents 

By Advocate Mr M.U. Ahmed, Addi. C.G.S.C. 



ORDER 

K.V. SACHiDANANDANV.C.)1 

The applicant: who is working as a Driver in the Office of 

the Regional Director, Narcotics Control Bureau,North East Regional 

Unit, imphal was originally appointed as Driver in the same 

Department at Kolkata in 1991. Thereafter the applicant was relieved 

on 1.04.1991 for joining on deputation in the Office of the Eastern 

Region (Annexures.' J & H). On 06.07.1993, the applicant was posted 

at Imphal and ultimately repatriated and relieved from the office of 

the competent authority with effect from 31.03.1994 on completion of 

the three-year term on deputation to join at Narcotics Control Bureau 

(NCB for short), Imphal Unit. Vice Annexures-ffl and N the applicant 

joined in the said unit. The applicant had domestic problems and 

submitted representation praying for his transfer from Irnphal to 

Kolkata. The applicant was eventually selected for appointment as 

Driver on deputation basis in the Office of the Director General of 

Customs and Central Excise, Eastern Region, Kolkata. The applicant 

was relieved from North East Regional Unit, Imphal so as to join on 

deputation to Kolkata (Annexure-V). After completion of the tenure of 

deputation as stated above, the applicant was repatriated to his 

parent department on 20.01.2003 relieving from the Customs and 

Central Excise, Eastern Regional Unit, Kolkata with a direction to 

report to Imphal. Accordingly, the applicant joined back at Imphal on 

- .03.02.2003 and has been working at Imphal till now (Annexure-Vi). 

After joining at Imphal the applicant submitted representation praying 

for transfer from Imphal referring his earlier representation 

pinpointing that his family is residing at Koikata and that he is the 

2 
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sole male member to look after his family. The applicant's parents are 

old and are chronically sick and even the applicant's wife had a pre-

mature miscarriage of 4 months pregnancy due to improper medical 

care. The applicant's case was not considered on the ground of 

administrative reasons (Annexures- VII & Viii). Mother 

representation was submitted which was forwarded to the 2 

respondent, but with no fruitful result (Annexure-IX). The applicant 

again submitted a representation on 10.02.2005 which was forwarded 

to the 2 respondent with special reference to the recommendations 

of the Ex DG of, the NCB Headquarters, New Delhi for consideration 

of the applicant's case (Annexure-X). Vide Mnexure-Xi dated 

07.04.2005 the applicant was communicated that his transfer to 

Kolkata cannot be acceded to because of administrative reasons. 

Aggrieved by the said inaction of the respondents, the applicant has 

filed this O.A. seeking the following reliefs: 

"8.1 That the Hon'ble Tribunal be pleased to direct the 

respondents to consider the case of the applicant for 
choice station posting in Kolkata In terms of the office 

memorandum dated 14.12.1983, 22.07.1998 issued by the 
Govt. of India, Ministry of Finance, Department of 

expenditure, New Delhi (Annexure-XI1 and XIII) with 
immediate effect. 

8.2 That the Hon'bie Tribunal further be pleased to set aside 
and quash the impugned letter bearing No.F.No.11/2 

(18)/2 03-Estt/1 43 dated 07.04.2005 (Annexu re-Xi)." 

2. 	The respondents have filed a detailed written statement 

contending that since there is no vacancy of Driver, the applicant's 

request for transfer to Kolkata could not be acceded to. It is also 

pertinent to mention that NCB has a small cadre of twenty Drivers 

-I 
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only and out of which only two posts are authorized at Kolkata Zonal 

Unit. The applicant's representation was forwarded by the Regional 

Director of Imphal Regional Unit with the condition of providing a 

substitute Driver.: Since there were no other requests for transfer and 

no other vacancy was available at that time, the request of the 

applicant could not be considered. The applicant's every 

representation was considered but due to non-availability of specific 

vacancy at Kolkata the applicant's posting to that unit could not be 

materialized. The applicant is the only Driver presently posted at 

Imphal and moreover the NCB does not have any post of Sepoy-cum 

Driver. Therefore, the applicant's contention that other Sepoy-cum- 

Driver are presently posted at Imphal Unit is not tenable and the 

respondents denIed the claim of the applicant. 

3. 	Heard Mr M. Chanda, learned counsel for the applicant 

and Mr M.U. Ahmed, learned Addi. C.G.S.C. for the respondents. The 

learned counsel for the applicants argued that on completion of fixed 

tenure of two years In the North Eastern Region the applicant shall be 

entitled to a choice station posting The benefit/privilege in the O.M. 

dated 14.12.1983 was extended by the Government of India vide O.M. 

dated 01.12.1988 and further by O.M. dated 22.071998 and the 

applicant has acquired a valuable right for posting at any of his choice 

station since he has already completed the tenure of two years in the 

North Eastern Region. There are other Drivers/Sepoy-cum-Drivers 

who are working in the office of the NCB who have never been 

transferred out of Kolkata and to illustrate such cases, the names of 

ShriSunil Mukher,jee, Shri Rattan Das, Drivers, are worth mentioning. 

The applicant alone has been tansferred twice and his representation 

for choice posting at Kolkata has not been considered, which is 
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malafide, arbitrary, discriminatory, opposed to the professed policy of 

the government and also violative of Articles 14 and 16 of the 

Constitution of India. 

The learned counsel for the respondents, on the other 

hand, stood on the firm footing that since there is no other vacancy of 

Driver at Kolkata the applicant's case could not be considered. 

1 have given due consideration to the arguments advanced 

by the learned counsel for the parties and materials placed on record. 

It is an admitted fact that the applicant was initially appointed as 

Driver on 30.01.1,991and the applicant joined hack at Jmphai on 

03.02.2003. During the period from 1991 to 2003, almost twelve 

years, the applicant was on deputation and was workin.g at Kolkata, 

i.e. half of his period was spent in Kolkata and finally he came back to 

Imphal in 2005, wherein the applicant is seekIng a transfer hack to 

Kolkata. Admittedly, though the applicant was selected in Kolkata the 

North Eastern Region is the applicant's base statIon. The respondents 

did not dispute that the applicant has a right for transfer to Kolkata as 

per the O.M. dated 14.12,1983 which was extended by O.M. dated 

1.12.1988 and fu rt.her by O.M. dated 22.07.1998. For better 

elucidation the O.M.s dated 1412.1983 and 22.07.1998 are 

reproduced as under: 

O.M. dated 14.12.1983 

"Subject: Allowance and facilities for civilian employees of 
the Central Government serving in the states 
and Union Territories of North Eastern Region - 
improvements thereof. 

The need for attracting and retaining the services of 
competent officers for service in the North Eastern Region 
comprising the states of Assam, Meghalaya, Manipur, 
Nagaland, Tripura and the Union Territories of Arunachal 
Pradesh and Mizoram has been engaging the attention of 
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the Government of some time. The Government had 
appointed a committee under the chairmanship of 
Secretary, Deptt. Of Personnel and Administrative 
reforms, to review the existing allowances and facilites 
admissible to the various categories of civilian central 
Government employees serving in this region and to 
suggest suitable improvements the recommendations of 
the committee have been carefully considered by the 
Government and the President is now pleased to decide as 
follows: 

1. 	Tenure of posting/deputation 

There will be a fixed tenure of posting of 3 years at a time 
for others with service of 10 years or less and of 2 years of 
service at a time for officers with more than 10 years of 
service, periods of leave, training etc. in excess of 15 days 
per year will be excluded in counting the tenure period of 
2/3 years. Officers on completion of the fixed tenure of 
service mentioned above, may be considered for posting to 
a station of their choice as far as possible. The period of 
deputation of the Central Government employees to the 
States/Union territories of the North Eastern Region will 
generally be for 3 years which can be extended in 
exceptional cases in exigencies of public service as well as 
when the employees concerned is prepared to stay longer. 
The admissible deputation allowance will also continue to 
be paid during the period of deputation so extended.' 

"Subject: Allowances and facilities for civilian employee 
of the Central Government serving in the 
states and Union Territories of North Eastern 
Region and in the Andaman & Nicobar and 
Lakshadweep Groups of Islands - 
recommendations of the Fifth Central Pay 
Commission. 

With a view to attracting and retaining competent 
officers for service in the North-Eastern Region, 
comprising the territories of Arunachal Pradesh, Assam, 
Manipur, Meghalaya, Mizoram, Nagaland and Tripura, 
orders were issued in this Ministry's O.M. 
No.20014/3/83-E.IV dated December, 14,1983 extending 
certain allowances and other facilities to the Civilian 
Central Government employees serving in this region. In 
terms of paragraph 2 thereof, these orders other than 
those contained In paragraph i(iv) ibid were also to 
apply mutandis to Civilian Central Government 
employees posted to the Andaman & Nicobar Islands. 
These were further extended to the Central Government 
employees posted to the Lakshadweep Islands in this 
Ministry's O.M. of even number dated March 30, 1984. 
the allowances and facilities were further liberalized in 
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this Ministrs O.M, No.20014/16/86/E.IV/E.11 (B) dated 
December 1, 1988 and were also extended to the Central 
Government employees posted to the North Eastern 
Council when stationed in the North Eastern Region. 

2. The Fifth Central Pay Commission have made 
certain recommendations suggesting further 
improvements in the allowances and facilities admissible 
to the Central Government employees, including Officers 
of the All India Services, posted in the North-Eastern 
Region. They have further recommended that these may 
also be extended to the Central Government employees, 
including Officers of the All India Services, posted in 
Sikkim. The recommendations of the Commission have 
been considered by the Government and the President is 
now pleased to decide as follows: 

1) Tenure of Posting/Deputation 

The provisions in regard to tenure of posting/ 
deputation 	contained 	in 	this Ministry's OM 
No.20014/3/83-E.JV dated December 14, 1983 read with 
O.M. No.20014/16/86-E.IV/E. H (B) dated December 1 
1988 shall continue to be applicable. 

ii) Weightage for Central Deputations/Training Abroad 
and Special Mention in Confidential Records. 

The provisions contained in this Ministry's O.M. 
No.20014/3/83-EJV dated December 14, 1983 shall 
continue to be applicable." 

6. 	The respondents have no quarrel with the proposition of 

the applicant, but their only contention is that there is no vacancy to 

accommodate the applicant at Kolkata. The discrimination pointed out 

with reference to two names, Shri Sunii Mukherjee and Shri Rattan 

Das, Drivers, according to the respondents the applicant is the only 

Driver presently posted at Imphal and the NCB does not have any post 

of Sep oy-cu m -Driver, therefore, the applicant's contention that other 

Drivers/Sepoy-curn-Drivers are presently posted at Kolkata is not 

tenable. This contention has got certain force. Moreover, the materisi 

and evidence placed on record show that NCB has a small cadre of 

twenty Drivers only out of which only two posts are authorized at the 
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Kolkata Zonal Unit. The applicant's representation was forwarded by 

the Regional Director of Imphal Regional Unit with a condition of 

providing substitute Driver and since there were no other requests for 

transfer and no other vacancy the request of the applicant could not 

be considered. 

The learned counsel for the applicant has taken my 

attention to a decision of this Tribunal in O.A.No.341 of 2001 decided 

on 1.05.2002 in the case of Dr Rajeev Ranjan Vs. Union of India and 

others. In the operative portion this court observed as follows: 

the respondents are directed to take up the 
matter of the applicant also for posting him out on 
completion of his tenure with utmost expedition. The 
respondents are accordingly directed to consider the 
matter afresh for posting the applicant out of N.E. Region 
as expeditiously as possib'e in the light of the observations 
made in this application and also in O.A.315/2001." 

This proposition was confirmed by the Hon'ble Gauhati 

High Court in Writ Petition (C) of 1999 in the case of Shri Bhagwan 

Menghani Vs. Union of India and others. The Hon'ble High Court 

quoting the O.M. dated 14.12.1983 observed that the petitioner 

therein was entitled for transfer to a place of his choice and directed 

the respondents to consider the petitioner's representation. This was 

followed by Writ Petition (C) No.2252 of 2006 in the case of Union of 

india and others Vs. Shri S. Venkateswara Rao and another in which 

the Hon'ble High Court directed the authority to examine the matter 

and pass appropriate orders in terms of the observations and 

directions of the Tribunal as well as the provisions contained in the 

O.M. dated 14.12.1983. Therefore, it is quite clear that after 

completion of a tenure posting of an employee he is entitled to seek 

for a transfer to a choice station which will have to be considered by 
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the respondents. in this case, admittedly, the applicant had completed 

his tenure posting and therefore the applicant is entitled to get a 

transfer to his choice station, but, the specific contention of the 

respondents is that there is no vacancy. The contention of the 

applicant that others could be discharged and the applicant could be 

accommodated will not stand to the spirit of the Memorandum nor 

any judicial pronouncement. The reason for rejection of the 

applicant's.representation is on the ground that 1  it cannot be acceded 

to due to administrative reasons and when it came to the reply 

statement the respondents have amplified the reason as non-

availability of vacancy. 

Vacancy is a factual matter and the domain of the 

administration in which the court cannot interfere with. In the 

absence of clear vacancy that could be pointed out by the applicant 

this court also cannot accede to the claim of the applicant for creation 

of a supernumerary post. Since such exigencies are not contemplated 

in the given circumstances. 

Considering the entire issue involved and the case 

established by the applicant 1 am of the view, that the applicant is 

entitled to have a choice station posting as and when the next vacancy 

arises. The Annexure-Xi letter dated 07.04.2005 for that reason is 

hereby set aside and this court directs the respondents to consider 

the case of the applicant for posting at his choice station as and when 

the next vacancy arises. This court is not stipulating any time limit, 

but the respondents shall adhere to the above observations with its 

true spirit and integrity. 
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The O.A. is allowed to the above extent. in the 

circumstances there will be no order as to costs. 

(K. V. SACHIDANANDAN) 
VICE-CHAIRMAN 

nkm 
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IN THE MATTER OF: 

I 	Union of India 
Repnsented by the Secretary to the  
Govt  
South Block N 	Deil. 

2 	The Director General, 
PcnonneIfE1B 
Military Engineer Services 
Engineer-inets Bmnch 
Army Hewiquarteia 
DBQPosNewhil. 

3 	The Chief Engineer (Air Forve) 
Shillong 	Zone, 	MiLitary 	Engineer 

Eepha 
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EFORE 

THE H4N'BLE M JUSTICE D. BISWAS 
IE.HO1''BLE SM1. JUSTICE A. HAZARIKA 

10 5.2006 

Hear I Mr SC Shyam, !earned counsel 

for the wri petition rs and also Mr JL Sarkar, 

lea Tied cc insel for the caveator-respondent 

No I. 

The caveat is lischarged. 

The Original Application No.265/2005 

wa s. initic,  ted at the instance of the 

• re1ponden No.1 who is serving as 

Su erinter ding Eng neer (QS&C). He belongs 

to he Mill iry Engir eer Service and presently 

he is P0 ;ted at Shillong.. He filed the 

afi resaid Original Application before the 

Ce itral P 1ministr tive Tribunal, Guwahati 

Be ch, Gu vahati ci allenging the order of his 

trá .isfer to Mumbai. 

The learned Tribunal, after detailed 

he ring, I ' the ju gment and order dated 

2811  Febri ary, 2006 disposed of the said 

ap lication The' operative part of •the 

ju gment and order reads as follows: 

"13. In all fai rtess the respondents on the 
bas $ of the nterlm sta r that has been' granted by the 

A 
Trit unal co id have avoided the posting of the 
inc mbent ti the applic nt's post which has resulted in 
tw persons tandling t e post in one place, i.e. upper\  
Shi long. T e tearne' counsel ,for the applicant 
sul nitted t at the a pliçant will be satisfied if a 
dir ction is iven to t. e respOndents to consider his 

cas for tra sfer to Vi akhapatnam'where there is a 

ft 



• Noting by Officer or ' 	 Serial 	Date 	Office notes, reports, orders or proceedings 

	

Advocate 	 No. 	 with signature 

2 	3 	 4 

cle - retireI ent vacan y. In the written statement the 
re )ondeflt had not denied the said avermentS. 
Th refore, t e respon ents if find it difficult to retain 
th applica t at Shil ong till his tenure period is 

Co ipleted, hey are at liberty to consider the same for 
tra isfer in Visakhap tnam and pass appropriate 
or ers, if th y so desi B . Till then the applicant will be 

pe mitted t continue t Shillong. 
14. 	In the conspectus of facts and 

cir umstanc s I set side the impugned order of 
tra isfer of t e applical (alone) from Upper Shillong to 
Mi nbai a d direct the respondents to pass 
ap ropriate orders in :omplianCe of the observations 

	

• 	 wi hin the s ipulated p nod mentioned above.". 

	

• 	 S. 	The e is .  no ispute 	the Bar that the 

re pondel t No.1, n completion of his tenure 

in the No th-East, is entitled to a posting in 

• 

S 
 th place f his ch ice, as far as practicable. 

Tt e Mem randum ated 14' December 1993 

pr vides or trans er and posting of civilian •  

er ployee of the C ntral Government posted 

in the Sti tes and iUnion Territories of North 

Ez stern R agion to posting of his choice. The 

7,7 	 reevant 	provisli n 	of 	the 	aforesaid 

(V 	 . 	M moran urn is qu ited below: 

'nure o,Lp sting/deDutati.Qfl.: 
There Wi I be a fixed tenure of posting of 

3 ears at time for ificers with service of 10 years' 
or less and 2 years a a time for officers with more 

• '. th n'lO yea s of servi . Periods of leave, training, etc 
In excess f 15 day per year will be excluded in 

Co nting th tenure p nod of 2/3 years. Officers, on 
co iptetion f the fixi d tenure of service mentioned 
ab ye, may be consid red for posting to a station of 

• . . 	 th ft choice is far as p ssible.". 

A 	
6. 	The learned Iribunal, after taking into 

/ 	cc sidera' ion the iaterials on record as well 

1/F as the fac ual matr x on which the application 

w s foun Jed, pa sed the aforementioned. 

or ler din cting th respondent authority to 

AGP. High Courto/U1U, 

: 

5-. 



Serial Date 	Office notes, reports, orciers or procuIII 

- No. with signature 

'2 3 	 4. 

isider tl iecase( f the respondent No.1' for coi 

p0 ting 	tc Visakh patnam, 	if possible. The 

ie med T ibunal 	a so held that if it is not 

t( sible transfer the petitioner to the place 
p0 

of his cho :e, he n áy be allowed to continue.. 

at Shiilofl till his 	enure is completed in the 

NC rth-EaS ern Stat s. Having observed thus, 

the learn d Tribun l set aside the order of 

tr nsfer o the apj licantrespondeflt No.1 to 

Mi mbai a d direc ed the authority to . pass 

appropria orders1 in 	compliance 	with the 

I.. 

J, 1':: Nàting by Officer or 
Advocate 

7. 	We kto not  fund any adequate reasons 

fo interfeing with he aforesaid order passed 

by 'the le med Tn unal firstly, because the 

re ponder : No.1 as transferred to North-

Ea ;t and he is ex )ected to' 'continue till, he 

If 
Aar 
	 , Co npletes his tenu e. Once he completes his 

telure, h is enttled to a posting of ,  his' 

ch ice, bt t on his representation, which can 

nc v be gnored, the respondent No.1 is 

so Ight to be tran ferred to Mumbal before 

th compi tion of t e tenure in North-East. It 

is only in this, cci text the learned Tribunal ,  

diected t lat if th transfer is unavoidable, 

hi 'case fir transf r to Vishakpatflam'ShOUld 

A 	
bE considi red at th first instance. 

/s 	8. 	Tha being tiL e position,  we are of the 

o inion t at the appellant authority shall 

eme;hem 

AG?. Htgh Court-8/01-80,000 21-8-2001  



Noting by Officer or 
Advocate 
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Serial 
No 

. 

Date 

. 

S  

Office notes, rep5rts orders or proccedi ngs 
wi 	signature 

earned Tribunal as well as........ 

2 3 

cirection of the 
S 	

t ie 	pr iisions contained 	in 	the 	Office 

I emorai dum da :ed 	14th 	December, 	1993 

nd the ptions e :ercised by him. 

.: 	•Th iaCCordingly 	shall 	stand 

isposec of. . 	 . 

0. 	A opy of t is order be furnished to the 

1 espond nt No 1 for his informatio 	 - 

......... 

 : . 

Supetintendent (Copying Section)  
Gaubati lfth Court 

-- 

SS 

5S 

t 	 S 
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IN THE CENTRAL A rD, ST 	P1fl 

GUWAjj'j BENCH: GUWAHATI 

	

O.A. No. 	3 /2005 

Sri Rajen Das. 
-Vs-. 

Union of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 
30.01.1991- 

01.04.1991- 

06.07.1993- Applicant was transferred and posted in Narcotics Control Bureau. 
hnphal Regional Unit Imphal. 	 (Annexure-ifi) 

31.03.1994- Applicant was released from the office of the Competent Authority, 
Calcutta on completion of three years terms of deputation to 
facilitate to join at NCB, Imphal Unit. Applicant accordingly joined 
at Imphal on 08.04.1994. (Anne.xure-JV) 

12.01.2000.- Applicant was selected for appointment as Driver on deputation 
basis in the office of the Director General of Inspection, Customs 
and Central Excise, Eastern Regional Unit, Kolkata and accordingly 
released from NCB, Imphal to facilitate his joining at Kolkata. 

(Annexure- \T) 20.01.2003-. Applicant was repatriated to his pa.ent department i.e. Narcotics 
Control Bureau and directed to join at NCB, hnphal. 

(Annexure- VI) 03.02.2003.. Applicant joined at Imphal and has been working there till now. 

02.07. 2003- Applicant submitted representations to the Respondent No. 2, 
praying for his transfer from imphal and posting at Kolkata, which 
was forwarded by the Respondent No. 4 vide his letter dated • 	03.07.2003. 	 (Annexure-VJj) 

05.08.2003- Respondents rejected his prayer for transfer and posting at Kolkata 

	

vide letter dated 05. 08. 03. 	 (Annexure-Vifi) 

rp 

Applicant Was initially appointed as Driver in the Narcotics Control Bureau, Calcutta and accordingly he joined as Driver in the 
office of Eastern Zonal Unit (FOP) of Narcotics Control Bureau, in 
Calcutta. (Annexure-J) Applicant was relieved from Eastern Zonal Unit (FOP) of Narcotics 
Control Bureau, Calcutta to join on deputation to the office of the 
Competent Authority, Eastern Region, Calcutta. (Annexure-ll) 

1/4k~ zzt,3  1 



10.10.2003- Applicant submitted another representation praying for his transfer 
and posting at Kolkata which was forwarded by the Respondent 
No.4. (Annexure-IX) 

10.02.2005- Applicant submitted another representation, which was forwarded 
by the Respondent No. 4 to the Respondent No. 2 on 14.02.2003 
with a specific request for considering the case of the applicant for 
his transfer and posting at Kolkata in view of his personnel 
problems, but to no result. (Arrnexure-X) 

07.04.2005- Respondents \Tide their impugned letter bearing No. F. No. 11/2 
(18)/203-Estt/ 143 rejected the prayer of the applicant for transfer to 
Kolkata. (Annexure-XI) 

Hence this Original Application before this Hon'blc Tribunal. 

PRAYERS 

Relief(s) sought for. 
Under the facts and circumstances stated above, the applicant humbly 
prays that Your Lordships be pleased to admit this application, can for the 
records of the case and issue notice to the respondents to show cause as to 
why the relief(s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

That the Hon'ble Tribunal be pleased to direct the respondents to consider 
the case of the applicant for choice station posting in Kolkata in terms of 
the office memorandum dated 14.12.1983. 22.07.1998 issued b y  the Govt. 
of India, Ministry of Hnance, Department of expenditure, New Delhi 
(Annexure-XJI and Ill) with immediate effect. 
That the Hon'ble Tribunal further be pleased to set aside and quash the 
impugned letter hearing No. F. No. 11/2 (18)/203-Estt/143 dated 
07.04.2005 (Annexure-XI). 
Costs of the application. 
Any other relief(s) to which the applicant is entitled as the Hon'ble 
Tribunal may deem fit and proper. 

Interim order prayed for .  
During pcndcncv of this application, the applicant prays for the following 
interim relief: - 

1. That the Hon'hle Tribunal he pleased to direct the respondents the 
pendency of this application shall not be a bar to the respondents for 
considering the representations of the applicant for his transfer to Kolkata. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATJ BENCH: GUWAHATI 	 1, 
~i~ 

(An Application tinder Section 19 of the Adnthiistrative Tribunals Act, 1985) 

0.A.No. 2) 	/2005 

BETWEEN 

Shri Rajen Das. 
Working as Driver. 
Office of the Regional Director, 
Narcotics Control Bureau. 
N.E. Regional Unit, 
Videocon House, 'Ist  Floor, 
Paona Bazaar. 
Lmphal-79501. 

...Applicant. 

-AND- 

1... 	The Union of India, 

Represented by the Secretary to the 
Government of india, 
Ministry of Finance, 
Department of Revenue, X laOøC t*-
New Delhi- 110001. 

The Director General, 
Narcotics Control Bureau (HQ), 
West Block no.1, wing no.5, 
Sector-I. R.K.Puram. 
New Dellii-110066. 

The Zonal Director, 
Easten-L Zonal Unit, 
Narcotics Control Bureau, 
4/2, Karaya Road, 
Kolkata-700017. 

The Regional Director, 
North East Regional Unit, 
Narcotics Control Bureau, 
Videocon House, Pt  floor, 
Paona Bazar, 
Tmphal-795001. 
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5, 	The Assistant Director (Adnin.) 
Narcotics Control Bureau (HQ), 
West Block no-i, wing no. 5, 
Sector-I, RK.Purani, 
New Delhi-110066. 

Respondents. 

DETAILS OF THE APPLICATION 

1. 	Particulai of order(s) against which this application is made. 

This application is made against the impugned letter issued under F. No. 

11/2(18/2003-Estt/143 dated 07.04.2005 by the respondent No. 5, whereby 

the prayers of the applicant for his transfer from Imphal and posting at his 

choice station, Kolkata on completion of his tenure posting in the N.E. 

Region has been rejected, which he is legitimately entitled to get in terms 

of O.M. dated 14.12.1983,1.12.1988 and 22.7.1998 of the Govt. of India. 

11  A. 	Jurisdiction of the Tribunal. 

The applicant declares that the subject matrer of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Umitation. 

The applicant further dedares that this application is filed within the 

period of limitation prescribed under Section-21 of the Administrative 

Tribunals Act, 1985. 

Facts of the Case. 

4.1 	That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileg'es as guaranteed under the Constitution of 

R'- 
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India. He belongs to Scheduled Caste category and hails from a very poor 
family. 

	

4.2 	That your applicant was initially appointed as Driver in the Narcotics 

Control Bureau, Calcutta vide office letter No. NCB F. No.: 

3/FORP/CAL/90/281 thited 28/29.011991, and he joined in the office if 

the Eastern Zonal Unit (FOP) of Narcotics Control Bureau in Calcutta on 

30.01.1991. He was thereafter relieved w.e.f. 01.04.1991 (forenoon) from 

the said Eastern Zonal Unit (FOP unit), Narcotics Control Bureau, Kolkata 

ide order No. NCB F. No. 98/CAL/90/740 dated 01.04.1991 for joining 

on deputation to the office of the Competent Authority, Eastern Region, 

20, Abdul Harnid Street, Kolkata-700069 w.e.f. 01.04.1991 (forenoon), 

(Copy of offer later dated 28/29.01.1991 and order dated 01.04.1991 

are annexed hereto as Annexuzs-I and II respectively). 

4.3 That vide order No. NCB F. No. ll/17(1)/93-Estt (C)/10867 dated 

06.07.1993, the applicant was posted in Narcotics Control Bureau, Imphal 

Regional Unit, Imphal on reversion from the office of the Competent 

Authority, Kolkata. Pursuant to the said order and the subsequent 

departmental communications thereof, the applicant was ultimately 

repatriated and relived from the office of the Competent Authority w.e.f. 

31.03.1994 (A.N.) on completion of his three years term of deputation vide 

release order No. CA/CAL/I-5/PT-JJ/93-94/1158 dated 31.03.1994 so as 

to facilitate his joining at NCB, Imphal unit, Thereafter, the applicant 

joined at Jmphal in the North East Regional unit of the Narcotics Control 

Bureau (NCB);ort 08.04.1994. 

(Copy of order dated 06.07.1993 and order dated 31.03.1994 are 

annexed hereto as Annexure -III and IV respectively). 

4.4 	That subsequent to his joining at ]Irnphal, the applicant had serious 
domestic problems and he submitted representation through proper 



channel to the Respondent No. 2 on 10.06.1994 praying for his transfer 

from Tmphal and posting in Calcutta. His representation was duly 

forwarded by the Asst. Director, NCB (RU), I.mphal. Thereafter, he 

submitted series of representations pursuing his prayer aforesaid, but 

with no fruitful results whatsoever. 

4.5 That eventually, the applicant was selected for appointment a Diver on 

deputation basis in the office of the Directorate General of inspection, 

customs and Central Excise, Eastern Regional Unit, Kolkata. Accordingly, 

vide order No. NCB. F.No,1/22/Estt/NCB/Cal/97 dated 12.01.2000, 

issued by the Respondent No. 3, the applicant was relieved from the 

duties of North east Regional unit of the NCB, Imphal so as to facilitate his 

joining on deputation to the office of the Assistant Director, Directorate 

General of Inspection, customs and Central Excise, eastern Regional Unit, 

Kolkata. 

(Copy of release order dated 12.01.2000 is annexed hereto as 

Annexure-V). 

4.6 	That after completion of his tenure of deputation slated above, the 

applicant was eventually repatriated, to his parent department i.e. 

Narcotics Control Bureau and vide order No. C. No. 30-ERU/Estt/Gr. D/ 

2000/149 dated 20.01.2003 he was relieved from the services of the 

Directorate General of Inspection, Customs and Central excise, eastern 

regional Unit, Kolkata w.e.f 20.01.2003 (AN) with direction to report for 

duty at his original place of posting in his parent department i.e. Narcotics 

Control Bureau, North Fast Regional Unit, imphal. Accordingly, the 

applicant joined back at Imphal on 03.02.2003and has been working there 

till flow. 

(Copy of release order. dated 20.01.2003 annexed hereto as 

Annexun-VI). 



5 

4.7 That after joining at Jmphal, the applicant submitted a representation on 

02.07.2003 through proper channel to the respo.ndenls No. 2 praying for 

his transfer from Imphal and posting in Kolkata which was forwarded by 
the respondents No. 4 vide his letter dated 03.07.2003. In the said 
representaijoit, the applicant referred to his earlier representations 

wherein he had submitted that his family have been residing in Kolkata 

and he is the sole male member to look after his family. His parents are 

old enough and are chronically sick and he has been failing in taking due 

care of them from such far-flung place of the Country. Jven his wife had a 

pre-mature miscarriage of 4 months pregnancy due to improper medical 

care which he could not afford to provide from such a distant place. But 

his case was not considered on the ground of administrative reasons 
which was conimunicated vide letter No. F. No. 11/2(18)/2003-estt/18014 
dated 05.08.2003. 

(Copy of representation dated 02.7.2003 and letter dated 05. 08.2003 
are annexed hereto as Annexure-Vil and VIII respectively). 

4.8 That thereafter, the applicant submitted another representation which was 

forwarded by the respondent No. 4 to the respondent No.2 vidc lettcr No. 

NB F. No.1 /12/Estt/NCB/itLp/2003/651 dated 10.10.2003. Thereafter, the 

applicant submitted subsequent representations praying for his transfer 

from Imphal to IKolkata but with no fruitful results whatsoever. 

(Copy of the forwarding letter dated 10.10.2003 is annexed hereto 

and marked as Annexure-IX). 

4.9 That finding no response to his repeated prayers, the applicant submitted 

another representation on 10.02.2005 which was forwarded by the 

respondent No. 4 to the respondent No.2 vide forwarding letter No. 

1 /12/estt/ NCB/IMP/ 2003/975 dated 14.02.2003 wherein the respondent 

No. 4 was pleased to make specific request to the respondent No. 2 for 

considering the case of the applicant in view of his personnel problems. In 
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his said representation dated 10.02.2005 aforesaid, the applicant has also 

mentioned that the xD.G at NCR Headquarters, New Delhi also 

recommended for consideration of his case when the applicant has 

personally explained his Condition to the Ex-D.G in his chamber earlier on 

12.04.2004 and submitted a representation to him. But even thereafter, the 

case of the applicant has not been considered and no justice has been 
shown to him. 

(Copy of representation dated 10.02.2005 with forwarding letter 

dated 14.2.2003 is annexed hereto as Annexurc-X). 

4.10 That it is utter misfortune, the applicant has been communicated vide 

impugned letter No. F. No. 11/2(18)/203-Estt/143 dated 7.4.2005 that his 

prayer for transfer to Kolkata cannot be acceded to due to administrative 
reasons. 

(Copy of the impugned letter dated 7.4.2005 is annexed hereto as 
Annexiire-X) 

4.11 That the applicant most respectfully begs to submit that he is a bonafide 

resident of West Bengal, having his address at 17/A Ramesh Mitra Road, 

Bhawanipur, was initinllv posted as Driver in 1991 in 

the Eastern Zonal Unit Office of the NCB in Kolkata. Thereafter he was 

transferred and posted at Jmphal unit in the North Eastern Region where 

he joined in 1994, after serving for about 6 years in N.E. Region, he was 

sent for deputation service in Koata but after completion of his tenure of 

(J 	deputation, he has again been posted at Imphal in 2003 and since then he '.,  
has been serving at Jmphal in the N.E. Region for more than two years. As 

such, the applicant has already rendered services for more than 8 years in 
two spells in the N.E. Region by now. 

4.12 That the Govt. of India, Ministry of Finance, Department of expenditure, 

New DeThi issued on office memorandum bearing no. 20014/2/83/E4V 

dated 14.12.1983. Herein it is stated that a civilian Central Government 
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• employee posted from outside the N.E. Region, on completion of fixed 

tenure of 2 years service in the North Eastern Region shall he entitled to a 

choice station posting. Eventually the benefit/privilege contained in the 

said 0. M. dated 14.12.1983 was extended by the Govt. of India vide office 

memorandum dated 1.12. 1988 and further by O.Mdated 22.07.1 998. 

In view of the aforesaid office memorandum the present 

applicant has acquired a valuable legal right for posting in any of his 

choice station since he has already completed the stipulated tenure of 2 

years in this region, in his present spell, in addition to his six years scrvicc 

in the region in earlier spell. As such he is legitimately entitled for transfer 

to his choice station Kolkata which he prayed for. 

(Copies of extract of memorandum dated 14.12.1983 and 22.7.1998 

are annexed hereto as Annexures XII and XIII respectively). 

4.13 That your applicant being a loyal government employee carried out the 

order of transfer to N.E. Region twice in 1994 and 2003 leaving his ailing 

old parents and wife in Kolkata in an uncared condition and maintaining 

two establislunenls with great difficulties with such a meager income. As 

such he has been submitting representations for his transfer and posting 

in KoLkata as his choice station in terms of the provisions laid down in the 

office memoranda of the Government referred to above. But his case has 

not been considered and justice has been denied to him. 

4.14 That the applicant most respectfully begs to sate that there are other 

drivers/sepoy-cum-drivers who have been working in the office of the 

Narcotics Control Bureau, Kolkata Zonal Unit who have never been 

transferred out of Kolkata and to ifiustrate such cases, the names of Shri 

Sünil Mukharjee, Shri Rattan Das, drivers are worth mentioning._BiUh 

applicant inspite of his loyalty and sincere services, has been transferred 

from Kolkata to Imphal (N.E. Region) twice and his representations for his 

choice posting at Kolkata, as provided by the Government, is also not 
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being considered which is malafide, arbitrary, discretionary, opposed to 

the professed policy of the government and violative of Article 14 and 16 

of the Constitution of India. it is also relevant to mention here that there 

are other drivers/sepoy-cum-drivers who are presently working at NCB, 

Imphal, therefore, it will not he difficult on the part of the respondenLc to 

transfer the present applicant to his choice place of posting i.e. at Kolkata. 

4.15 That similarly situated cases have earlier been dealt in by this Hon'ble 

Tribunal and vide judgment and order dated 01.05.2002 in O.A. No. 

341/2001, this Hon'ble Tribunal has been pleased to pass appropriate 

directions upon the respondents therein for consideration of choice station 

posting. Siniilar directions have been passed by the Hon'ble Gauhati High 

Court also in W.P. (C) No. 3577/99 decided on 16.12.2002. As such this 

applicant is also entitled to the same bentht of choice posting as prayed 

by him. 

Copy of the judgment and order dated 01.05.02 and 16.12.02 are 
annexed herewith as Annexure- XIV & XV respectively. 

4.16 That the applicant most respectfully begs to state that due to non-

Jconsideration of his prayer of transfer to his choice station in Kolkata, the 

applicant has been suffering extreme financial difficulties in running two 

establishments and he has further been failing in taking due care of his 

ailing old parents and wife from such far-flung place. As such finding no 

other alternative, the applicant is approaching this Hon'hle Tribunal for 

protection of his legitiutate rights and interests and it is a fit case for this 

HOn'ble Tribunal to interfere with and to protect the rights and interests of 

/It,he applicant, directing the respondents to grant transfer of the applicant 

from Imphal and to 'post him in his choice station in Kolkata in terms of 

Govt. memorandum dated 14.12.1983. 

4.17 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for relief(s) with legal provisions. 



• 

/P 

5.1 For that, the applicant has completed two years fixed tenure in North 

Eastern Region in terms of the O.M dated 14.12.1983 and 22.71998 in his 

present spell. He even served for about another 6 years in this region in 

his earlier spell 

5.2 	For that, [he applicant has acquired a valuable and legal right for 

consideration of his choice station posting in terms of the O.M dated 

14.12.1983. 

5.3 	For that, the benefit of choice station posting has been granted to the 

Central Government servants by the Govt. of India as an 

incentive/concession for serving in N.E. Region for a prescribed tenure 

and as such the applicants legitimately entitled to get the said benefit. 

• 	5.4 	For that, the old parents and wife of the applicant are chronically sick who 

are residing in Kolkata and the applicant is unable to take care of them 

from such remote place. He is only male member in his family. 

5.5 	For that, the case of the applicant is covered by the judgment and order 

dated 01.05.2002 in O.A. No. 341/2001 of this Hon'ble Tribunal and also 

by the judgment and order dated 16.12.2002 in W.P (C) No. 3577/99 

passed by the Hon'ble Gatthati High Court. 

5.6 For that, the applicant has been transferred from Kolkata to Jmphal in the 

N.E. Region twice which he carried out, whereas some other 

Drivers/sepoy-cum-divers who are working in Zonal unit, Kolkata of 

NCB have never been transferred out of Kolkata which is discriminatory 

and opposed to Article 14 and 16 of the constitution of India. 

5.7 	For that, the applicant has been facing extreme financial difficulties in 

maintaining tow establishments with his meager income. 

- 	 - 
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5.8 For that, the applicant has submitted several representations praying for 
his b'arisfer to Kolkaja but the same has not been considered which is 

malafide, arbitrary, mfajr, opposed to the professed policy of the Govt. 

and violative of the principles of natural justice. 

5.9 	
For that, the applicant's case of choice staUon posting to Kokata was 

specifically recommended by the respondents No.4 to the respondent No. 

2 for consideration and was also rec6nmlended by the Ex-D.G at NCB 

Headquarters, New Delhi but with no results. 

6. 	jtai1s of remedies exhausted. 

That the applicant states that he has exhausted all the remedies available 
to him and there is no other alternative and efficacious remedy than to ifie 
this application 

1 . 

The applicant further dedares that he had not previously ified any 

application, Writ Petition or Suit before any Court or any other authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such applicatioi, Writ Petition or Suit is pending 
before any of them. 

S. 	Relief(s) soughtIon 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 
why the relief(s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That the Hon'ble Tribunal be pleased to direct the respondents to consider 

the case of the applicant for choice station posting in Kolkata in terms of 

(he office ineuioraiidi dated 14.12.1983, 22.07.1998 issued by the Govt. 



of India, Ministry of Finance, Department of expenditure, New Delhi 
	\ 

(Annexure-XTI and Tif) with immediate effect. 

	

8.2 	That the Hon'ble Tribunal further be pleased to set aside and quash the 

impugned letter bearing No. F. No. 11/2 (18)/203-Estt/143 dated 

07.04.2005 (Annexuxe-)U). 

	

8.3 	Costs of the application. 

	

8.4 	Any other relief(s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and 

Interim order prayed for. 

During pendency of this application, the applicant prays for the following 

interim relief: - 

9.1 That the Hon'ble Tribunal be pleased to ckrect the respondents the 

pendency of this applica Lion shall not be a bar to the respondents for 

considering the representations of the applicant for his transfer to Ko]kata. 

............................................ 
This application is filed through Advocates. 

C5~ ' 
11 

11. Particulars of the I.P.O. 

 [.p. 0. No. 
 Date of Issue 

 Issued from 
 Payable at 

12. List of enclosures. 

As given in the index. 

0 r-:,r .1 s'G3 
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VERIFICATION 

L Shri Rajen Das, S/o Shri Jatin Das, aged about 40 years, resident of 

11/A, Monohar Po1ur Road, Kalighat, Kolkata, presently working in the 

office of the Regional Director, Narocotics Control Bureau, Regional Unit, 

Pawna Bazar, Imphal, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have not suppressed any 

material fact. 

And I sign this verification on this the joday of.4.... 2005. 



Al 
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• 	 BY SPL. MESSENOER 
5vERIiMT OF INOJA 	

.' • .. TLNO.: Ll1/.4 589, 44 0556 
.lUfRY aFINANCE 

 IAjTMENT OF REVENUE 	• 	 S 	 - I' 
C - .I(.:oTIc; CONTROL BUREAU 

U 
UN 'ON/L UNIT 

 

	

IAUtYA ROAD, ( 3R() FLOOR 	
II919 1; 

A700(117 	

yI 	irF  

NC F. No,: 31FOR1cAL19(119I 	 :Daiccl:2801 .91 

To 

Shri Rajen Das 
S/o, Shri J.Ds 
17A, Ramesh Nitra Road 

I 	
Bhowanipur 
Calcutta - 700 02 

Subs 	Offer. Letter for the poit of DRIVER in the 
NARCOTICS CONTROL BUREAU, CALCUTTA. 

.., 	 I 	
., ,• 

S 	

. 

You hare been selected for the postof DRIVER and 
Offer Ltter has been Issued in your.  favour. 

• 	: 	
You are directed to report for duty on or before 

31stJauary, 1991. 	
5 
 5 

S 	
If no reply is receivd or you fail to: report for du -tr by the above date, -  the offer of.appointznent will 

be treed as cancelled. 	 5 ,  ••.,• 

The 
S 	

offer of appointment alongwjth the blank forms /--• 
• medical examjnatior and others are sent herewith :f9r being 

duly fiiled in. 	 I  

jAbove; 	 ASSITANT 1D:tRECT0R I 
I 



, 	 . 

NCB F.NO.II/5/E8tt/HQJ90 ,-  
GOVERNMENT OF INDIA 	/ 	f 

	

; 	 MINISTRY OF FINANCE 
DEPARTMENT OF REVEN1JE 

• 	 NARCOTICS CONTROL BUREAU 
RANJIT HOTEL (FIFTH FLOOR) 
MAHARAJA RANJIT SINGH MARC 
NEW DELkII-110 002,  

Datodi 1 • 191 

7o' 

SUJECT;-N(S-stt- Recruitment to the poatof DRIVER 
in tre Narcotics Control Bureu - 	 1 

Theundersigned hereby of ferfl Shri Rajan Deas a 
tporary post of Driver in the C.A. 'a.otfice Narcotics 
Control Bureau's Calcutta on a pay of R3.950-1500 plus usual 
Allowances inthe scale of Rs.950-20-1150-EB-25-1500 on provision 
a]. basis subJect to verification of his character and antdce-
dents. 	The appointee will also be entitled to draw dearness. 
The other a1lcwpcess  at the rates admissible 	derthe rules 
and subject to the conditions haid down in the:Rules and orders 

	

• 	governing the gr'ant of such allowances in force from. time to 
time: 

2. 	The tms of apt'ointment. are ns followat- 

The pcst is t€nporary. In the event of Its becoming 

	

• 	 permaflent, the eandidetei's claim for permanent 
absorption will be considered in accordance with 
rulesin force against the vacancies earmarked for 

	

• 	 direct. recruitment personnel. 

The appointment, may be teru4nated.at anytime by a 
,s 

	

• 	 month' notice given by either side, viz, the appointee 
or th(4  appointing authroity, without assigzing any 
reason. The appointing authority, however, reserves 
the right of terminating the service of the appointee 
forthwith or before the expiration of the stipulated 

	

• 	 period of notice by making payment to him of a sum 
equiva'ent to the pay & allowances for the period of 
notic or the unexpired portion thereof. 

	

i!i) 	The appointment carries wiLh it the liability to 
serve n any part of India. 

	

IV) 	Other ponditions of service will begoverned by the 

	

• 	 relev4pt rules and orders in force from time to time. 

The a1jjpQint4pept wil 

1) Producion of certificate from the competent Medical 
author4ty viz, the authorised medical attendant. 

ii) Sulxniion of a declaration in the enc1osfd form 
• 	 (Annexure-I) and in the event of the candidate 's 

having ti.ora than one wife living, or being married to a 
person having more than one wife lining or being 
marrIed to a person having more than one wife living, 
the apointment will be subject to the cand4date's 
being exempted from the enforcement of the recruitment 

	

• 	 in thi behalf. 

Taking of an oath of allegiance to the Constitution 
of India in the enclosed prescribed fori (Annexure-IT) 

Product.ion of the following certificates: 

	

• 	 contd ........ 2/- 



i.. . I 

4; 

:4 

CN 
Certificat ,/ and other certificates of Educational 
and techial qualification (In original). 

Certificat ofage (in original). 

Two characer certificates in the enclosed prescribed 
farm (nnurcIII).  

Certificate in the enclosedpre6cribed.fOrIfl1' Support 
of the canidate3 claim to belong:tOa 8chedule'Caste/' 
or tribe cc .mrnunity(AnneXUreIV).  

The candidate'8hOUld alsonote that he is toconform 
to rules governduig discipline and conduct in force in'thi 

Bureau and whicWmay be imposed by' the Government on all their 

employees from time to t.tui.  

If any'çieclaration giveu or information furnished 
by the candidatproVe to be fall8e or 1,f the candidate is 

found to have wi1.u1ly suppressed any mate4al.infOrTflatiOfl 

he will be liab1 to eemoval from service and. a*ch other 
action as the Goyernment may deem, necessary. 

6 0 	No.trallIng allowance will be allowed for joining 
the appointL.Ient.nd the past service will not count towards 
seniority in thiz Bureau. 

7. 	The int,ir-seniority of Shri Rajan Dass will be 
determined in a qçordance with his position in the panel and 
not from the da1 of his joining. 	' 

If Shrj Rajan Dass accepJ the offerop the above 
tetms he should re -'ort to the Deputy Director. Narcotics 
control Bureau, calcutta, q 	 1991'0 

9. 	If no ;ply. is. received or tna cn.idate fails to 
report for duty y the above date, ,  the ,lof fer Of.aPPointlfleflt 
will be treated AS canalled. 	: 	, '• r 

• 	 DEpUy,DIRECTOR(MMN.) 

To 	 ,. 

Shri Rjan Dass 
Through' Deputy Direcotr, 
Narcot4Cs Control Bureau, 
CAL CU'DT A  

Copy to s- 	 0 

Perscal file/Service Book. 



' 	 OERThDflT o U1DV 
Val 

N2RCOTIC3 COfl11OL TUflflM1 

	

s, 	 EA3TERN 	ZO1QL 	U111T fl 	

0 

/ 	 4/2xARAYA 1OAX)(3rd FLOOR ) 

___ 	 ' 

piUttaftO of Qo 	tit ! Thdtfl,UHiPl t2 
Cori.tait Authority sfitCi 	 ( S 	1or t TGrOt 

• 	 0 	Exc)4aq4) nanoiru (Tofitut 	f 	rty) Mt 191 
Ccnxttaa j€tter GCA1/0MflI(T0P)A/h/flM At 21et 
Mrt4.*, 1991 Shri RnJtn 	DzLvr of tha exatw1G 

	

• 	Portjituro of l'rT,pnrty Unit Of flt*ti0$ C1%ttt 
• 	 Ca16atts in hrøby re11.ued from 1-44991 tOMMMOM te 

	

• 	joiti. Offiaa of the Copetnt AthOrity&Sttfl flQI*flà 

• 	

0 20,ul Hamid 'tret (4th f1ooF) ,ca1cutt'700069 so 
Driv.r on 1411(foreoor)G 	 0 

	

• 	 iitirnt jt*z,tttt 
arot1.cs'i ttk 

• 	 (EzU),cttt* 

1 

• 	

0 	
1. 

 

Tha 	tptt At 	y,flt 
A roraign w3whange I1flup'U1QtOrG (ItortelturO of 
Pro party) Jt 1  19 7( 	O lb1 Hwid, Stttt (4th £1co 

	

• •, 	 C1citt - 7OOOc3 	
0 	

0 

0 	 2, 

 

The Dl?ptty Djrecto 	ft.00tias COttrO1 7itrnfn 

• 	 Ranjit Hataj(Sth flo ),haj*%fliLt Ii11. 

• 	 flarg,Tov DlUhi.e110002 
8hrj Rajem Dam Wllrivor , aOtlOW Centrol 

(FOP) UnttCa1CUttt 

0111 Sjtjon, gurcoti 	outxo1 iur 	C1,ittt(1. 

• 	•• 

• 	 ( 
s.ic) 

0 	 iitat Director  
• 	

0 	
0 	

• 	rdOtit1 C4t1tO1 	1O 

' 	 ' 	
0 	 • 	

0 	 0 

0 ' 	 00 	 :0 	
00 	

0 	 0 

0 	• 	? 	 0 
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GOVERNMENT OF INDIA, 
MINISTRY OF FINANCE, 
DEPARTENT OF REVENUE, 
NARCOTICS CONTROL I3URENJ, 
WEST BLOCK NO.l,WING NO.5 
2 ND FLOOR, R.K.PURAM, 
NW DELHI - 110066. 	

• 

 
-- 

NCB F.NO. I;/17(1)/93.-Estt(c) 
	

Datedi 	•30.6.93 

* 	 ORDER 

Sh Rajan Pass 1  Driver, who was appointed in the 
erstwhile Ffeiture of Property Unit of NCB, Calcutta, is 

• 	hereby post& in Narcotics Control Bureau, Irnphal Eegional 
Unit, Impha1on reversion from C.A. videMinistry's order 

	

• 	No. 16(2)/9-CA, dated 16.2,93 0  This order will come into effect 
from the dat of assumption of duty by Sh. Rajan Dass at 

	

• 	Imphal Regical unit. 

• 

tos- 

20 

(Miss J. Lamba) 
Dy.Direcor (Admn,) 

Sh. Rajan Dass, Driver through Deputy Director, 
Nar.otics Control Bureau, Calcutta, 

Dep4ty Director, Narcotics Control Bureau, Calcutta 
t04,nform headquarter of his date of Joining. 

Ass(t. Director, Narcotics Control Bureau, Impha]. 

Undr Secretary to the Govt. of India, Ministry 
of inance, North Block, New.Delhi w.r. to 1  his 
off 4ce letter quoted above 

payi:& Accounts Officer, Ministry of Finance, 
Deprtment of Revenue, New elhi, 

Gua;d file. 

~v A~ 
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(•' 	
•i 	r '' 	

I;•I 	
It 	

I 	

: 

.Noo CA/CAL/J.i 5/Pt 11/93-94/ 	'II 

R. mw 

, 	 , 	 I  •- 

r1 1% 	 r 
. 	 . . 	. 	 . 	- C

• 	•• 	• 	
.. 

il l  C) 	 t 	c 	 ''•' 	1• 

	

01-ER I JO • 	' 	 . 	
r. 	 ; 	.. I 1 - 	

I ' 	 : 	:•: ,t f;i 	r 'r 

)11ri flajn Dat, ,Uri ver , ' 	i ho 	working in Lhi or anisa U.ori 
on cieptaLion xrid is t1aer oriJer oC roversionhtottheNarCObiCS 
CoriLrol 13urea on covip1etio O his 	 .. 
ueputation as per Dy 0 D1rectorNarcoticS ControBuxaUeSei 

. B.Lock No.1 ,tirg No.5,R.K0Puran,Uew UeLh1 1 Order4 I{OCBtF1!b.1 
I  I/17(1)/9-tt.cC/1O363 daLed 30.6. /6.701993,'isiereby 

tt r1eased, from this orCan13at1on Wee.i 31.O3.1994(5AN)to1eflab1J , 
t him join the 61ice of the Nercotics Coitro1BureauTInpha1t t ;L 

Rtgona1 Unitttnpha1,whare ho ha s o r d e r e d 
, rever$lOfl. 	

ç P 	 I t 	 " 

r.l 	) I I 	 • 	,. 	 : 	

r 	 .ifri 3  

- 	, 	¶ 	( 	 ••$' rI 	4 	 ri 
t 	q 	

' ' ' 
Q ? 
	

•4 	 ( 	 X$ ,Biswaa ) 	J 
hf  • 	'. 	

1 	
i 

Ax  Superintenc.ent(Admn 

JJ,

1i 	 I--t 	
J 

	

:• 	

;,. 

. S  • 
::. iJ.': 	 Office :'of:..theCompeteflt . 	 : 

2O,AljduJJI1ainid rSt j ce. çLLh Floor) 

I I It'1Nemo No.; CA/CAL/I -5/9394/1/ ci '( (7 

" I  — 	..Copy 1orarded Cor ml ormation & 	 ; , : •' 
' 	 ? 	

4 	 I 	 . 
" 	.r 	:• 	•. 	. 	4 . 	t 	j 	 4: 

I 

	

	Dy 6 Director(Aclmn. ) ,Narcot.Lcst 	 t 

rN1 ,1injtNo.5 , 2nd 'Floor ,R. K,Purarn 
I)  reCerencQ tot the order asquated 'above nao1arificatOry C 
letter 	F.II/171(1)/9-EStt.(C) dated 42,2.99 onthe1 1  

sub je cL 	I 	 • LI 

2 	Dy0 Director,NC.i3,La5terr1 Zonal Unit,4/2,Ka'aya 'p.pad 1,Calcutti 

	

I 	 I 
5 0 'AssLt.Diector,NarCOtJ.0 Control J3ureau,Eflpha1 ., I  

46 - 	Accounts 

5 	IAccount O1f'icer,CC(APi3 Field Pay Unit,CaCutta. 1  

(. 	Shri Rajn Das,Driver. 	 r 	
' 

I 
Ui.Ll Se4.ion of Lii1 oran1satLOI1. 	I 

II 
:.. 

.......... 
•, ..I, 	, 	-. 

4 	I 	I 
I 	 ( A. K. BiswaS ) I 

sjoriri,tendent.(Adrnn:.) 
Conei ent 

' 
I 	 I 	I 	I 	I 

41? 	
II 	I 

1II 	j 	Il. 	3 

I 	 II 	 I 

I 	
I 	 I 

al 

I 	

31 	
II 	

I 	I 	 I 
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2;f24l.1: 	 247-1839 

2039 C,uvFIN1.4ENf OF INDIA 
rrn  OF FINANCE (DEPTT. OF REVENUE)  

tThi TflTj 

NARCOTICS CONTROL BUREAU 
?T1c1 	T1U1 

EASTEIIN ZONAL UNIT 
 KA?A'A ROAD. CALGUT[A-700 017 

4l2 	T1 	flqiII• 100017 

m , 
2j/2QCQ ......... 

F. NO /.22/S Lt/Nc/Ci/97 	 CaIcuIt3 	e 	...... 
N G.B. 	............ 

Coji;0cJer, t 	uor 	S 	so3 	Ct.)I 	for 	apocintilent 	s 
of 	1nspCtiOfl, 

'' 	 -.-. 	 rri 
sLA i I C L' 	U1t.U1 	!'.0 c; 

I 1/ 	(J1J) 	dtci 	27/ iC/9, 	I'.L 	Haj on 	Ds, 	DXIV LIT 
iOO/ 
O 	Njircots Control 	 Urit, 	imphal 	is  

IVJ 	 or: 	woH 	i1/.1/2(CO(P..N). 	H 
sLL1lt 	DiractOr, 

is 	i. r a C to 	rcr 	d.t1 	c 	thi 	/ 
Cafliral 

CrL 	Of 	 , 	 nnd 
Di rcOI)t,C 	o no1Tr.l 
Exci0, 	 . 	C1-t 1 . 	f Lir 	vji.1nq 

3o:u Ino 
:c;L -u 

VA J 0 	F j x. 
 

ZU, 	C/tL. 

Copy 	f or'rdcd to: - 

o 
Shr 	tn 	IJ.?S 	TVE, 	C(2'tlCS 	CcrltrOi 	U1 	U, 	IUqiO1tI 

i-  ....1. 
un Lhi 1 

ith 	Lhc 	(id rRCtLOfl 	IL) 
• 	 rJaJ, 

i 	 Shri 	E. 
rIJ(,e 	Shri 

t. 	nI) 0 	p0y-Ci.1IflL'V3. 
1rncCn;ind 	 Sci1' 	cci 

in 	JJ., 	1nphi. 
3. 	 rcc.cr 	c 	.pcCt 	DLc. 	cri 	of 	1nSDC - 

ItcC 	C 	 0, 	b 	1 	ii 	Cc1(1JtL 
tlDfl 
Dy. 	jrCtC'r 	(.:r) 	:,cc1t.c• 	crcou 	urou, 	Vie 	1ock- 

5, 	 H. 	L11i. 	1JCO-. 

:. 	rC 	IId 	CCCt 	':.Ccr 	 , 	1.i.M. 	of 	1-inflC, 	DipLL. 

o 	Ry/riU a, 	Crr 	ch 	iod 	t:rnt s , 	NEvJ 	Lloi hi- 	11C)C56. 
' C FJ  7fl, 

/. 	c L 	2cL!c n • ,:, 	 cuLt. 
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Tctl'll 	T1 

Gram ; DICE 	 Tel : (033)247-4751, 240-6138 

Fax : (033)247-3048 	 GOVT. OF IlilMA 	 E-Mail: diceeru@vsnl.com  

1J] 	[[)jftrj4 

DIFECTORATE GENERAL OF INSPECTION 
Customs & Central Excise, 

Eastern Regional Unit, 
44, Park Street (2fld  Floor) 

Calcutta — 700016 
rrr - 700010 

Es(ahtislincnt Ord'r 

Dated: -:iO'-J anuary, 2003 

Shri Rajen Das, river of Narcotics Control Bureau, Iniphal, who was on deputation to the 
Eastern Regional Unit othe Directorate General of InspectIon, Customs & Central Excise, Kolkata 
w:e.f. 20.01.2000, is hereby relieved of his duties in the aflernoon of 20.01.2003 after completion of 
deputation tenure with the direction to report for duly at his original place of posting flom where he 
proccc(led on (lcputatiofl ic. Narcotics Control Bureau, Regional Unit, liuplial. 

~, c( / - 
(P.K. Chattopadhyay) 

Assistant Director of Inspection 
DGICCE, ERU, .Kolkata. 

C. No.30-I.iRU/Estt./Gr.j)/2000/ \ 	 Dated: 4-6' January, 2003 

Copy forwarded br iniotination and necessary action to: 

Siri Rajen Dis, Driver for compliance. He is directed to hand over the key of the 
Vehicle, Log ook and also his Identity Card to this office. 

2. 	Regional Dirtctor, Narcotics Control Bureau, IKolkata. 

- 	contd. On l) - 



-2- 

3.4. 	Dy. Director i Admn.). Narcotics Control Uurcan, West l3lock, No.-!, \\'ing No.5, R.K. 
Puram, New )c1hi-1 10 066 with respect to !eUcu F. No.11/I 7(4)/93-Esit/1 2107 dated 
24. 12.2002. 

Add!. Director Genera! (Adnin.), Directorate General of Inspection, Customs & Central 
Excise, New elhi. H.O. F. No.1040/i 1/98(ERU) dated 27.10.99 refers. 
Pay & Accots Officer, Dtc. Gen. of Inspection, Customs & Cntra1 Excise, New 
Delhi. 

Shri Bijendra:ingh, Inspecting Officer (Admn.), DGICCE, New Delhi. 
Bill Unit, DCjtCCE, ERU, Kolkata. 
Office Copy. 

'(P.K. .Cla ttopadhyh/> 
Assistant Director of! nspcction 

DGICCE, ERU, Kolkata. 



— 

: 
lie J)i rCCt() I .  cencra I t ~fx

Narcotics Control Rureati 
West BlocL No. 1, Wing No. - 5 
Sector I. R.K. l'iiram 

New l)ellii - 11 OOOO. 

Aa u  

(Through Proper Channel 

Subject :- Request for transfer from Imphal to Calcutta in 

view of the Chronic ill health of parents. 

Sir. 

\Vith hie iepeet. I Shri Rajeii I)as. I)rivcr N.C.R. Iinphal I lace the honour to subiiiit the lollowitig lw 

I .iiie ii \ otir Kind coiisidcraiitm and I'avoui'ahle action plase. 

Thai Sir% I have been illil lal lv appointed as 1)i'ivei in the N .C. 3. Kolkata on 28 Jan. 1991 . But I was 

Translt't'ed form N.C.B. Kolkata to N.C.B. I.mpIal and have submitted my Joining report at my present place 01 

postiii i.e. NC. 13. I mphul on th April 1994. I have Conipleted 9 (line) Year in the North East. Since that time I 

have submitted my representation for ti'ansl'cr from 1 mplial to my lionic town Kolkaia a dozen times on the ground 

of fami lv problem which were well highlighted in the said represciltatloli. 

(hat 	I aiii the only itale person whiml nv whole l':tiilv dclicilds. I also belong to schedule caste 

cotuInLiliity and a very poor family. Mv own uncle who resided in Kol kata expired on 23rd Feb. 1998 and iii 

crand 11101 her died on 27/6/99 and in both cases. I could not atten(l the rites and rituals of both the dcccase..l as I till 

serving here in a far (lung post form my home. 

That sit'. recently also in April 2003 there was also a serious case of ntiscarriage o14( Four ) tiioitlis old b;l\ 

preniatiitclv from iiv vifr It night not have happen. had I been there with her because I could litive alen her ii. 

the l en is in  til lic to prevent it. 

Tha sir. tile two Ex-Direcior Generals of N.C.R. have aeLnnvledged nv 1:tayer in written 
which 

enclosed photostat copies of the said letters. 

That Sir, in the hilii of the above mentioned facts. I would like to request once again your kind 

eonileratio'i to traiifer ne back to Kolkata so that I could work hetter and dedicate more to both lilY deptiritilelil 

as 	eli as nv tainil\. 

Enclosed :- As stated above Xerox Copies of two 

Ex-Director General acLuovIedgcmcflt 

letter aid an initial appointment lettet 

Mly to 

fr 
The l.ceional l)iiector 

Narcotics ('ontiol 13111 -eau. 

Iniphal. 

2. 	\dve. CopY 

Flic I )ircctor (leneral 
Nacu ics ( 'out oh I ueati 

\\es ( ltlock No - I. Wing No. - 

Purain 

Ne 	I )ellii - Ii ((((no 

Dated 

Yours Fail/ijuTh', 

4~ 
RA.IEN L)AS 

I)rivei' 
N .C. 13. Iegional Unit 

Iniphal 

,V?",  - 
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tJ1ii , !i OF It1) 

r.IIN.OF FNA(JCE 11 ( ..E ,' F'T'A IRS. 

	

NARCOTICS CONT' 	BUREAU 

ll()RIH EAST lUEGIONA . UNIT 
VIDEOCON HC JSE, 1st LOOR 

	

ittlPiIA 	7ç5 001 

•4  it 223!40 

11q: 
	

123940/223938 

f 	;tnaz 	(1JRT 1iii) 
v:pi fkthiii 

qth qi 

ii 	T5U 	- 795 001 

NC.B FNO. 	 ... 

To 

The Director General, 
Narcotics Control Bureau, 
Hqrs, New Delhi. 

Sub: Repreentati.On for  
from NOB, Imohal to NOB,  
Forwarding of. 	 - 

Sir, 	 .: 

Kind ly find enclosed h rew tii tion 1: on. 1flJ. 

submitted by Shr'i Raen Das, 

transfer from erional Unit, 

If his case is considred m.iy 

. 	. ,. 	 . 

/ k--- 

/ 



F.No.l 112(18)12003 -l3stt// QLJ  
) 

AN 
Ministry oI Ilonie A tOurs 
Narcot ic Control I i reau 

Wosi t I3lock No. I . 	 ng no. 5, 
R. k. I'u rain, New I )c II, 1-66 

Dated: $8.2003 

To 

The Regional Director 
NCB. Imphal Regional Unit 

Sub: Transfer of Sun Rajen Das, Driver fiomNCB, I inlial to Kolkata- Reg 

Si i, 

Please refer to your offlce letter No. 1/I 2/EsU/N('N/IMP/2002-227 dated 3.7.2003 
on the above subject. 

2. 	The request of Shri Rajen Das, Driver regarding his transfer to Kolkata Zonal 
Unit has been examined. H i s request cannot be acceded to, due to administrative reasons. 

2j/l  

Yot rs thi

"'Iu"y

f 

(Ab A.Ki 	 r 
Dy.Director (Admn) 

1~7~ 

0 



.1 	 223940 	 :M"711  FA)O. 223940 	 1 

1T 	221940/223938 	
r 	TEL NO 	223940/223930 '- - 

	

i I 	 GOVERNMENT OF ND1A Ilk WIf
MIN.c..E HOME A AIRS 
NARCOTICS CONTROL BUI" 

J J 	 df' r NORTH EAST REC-DNALUNIT 
VIDEOCON HOUSE 1st FLOOR 

T1R iTT - 795 	 1/ 	
PAONA BAZAR IMPHAL 79500 

001  

NCBFNO 1/12/Cstt/NCB/1MP/ 03 /S/ Dai 

To 

	

II 	
II 

It, 	
I 

The Director General, 

	

Narcotics Control Il3ureau, 	t 	
ill 

H4rs, New Delhi. 1 

S 	

::•.;:. 	
s. 

Sub: ReresenthtiOfl or Shri iajen Das, .Dtiver of this 
Unit for transfer at Kolkata,— forwarding of. 

Sir, 



: 

- 	 Axv6-j 
TO 

The Director General 
Narcotics Control Bureau 
Ministry of Home Affairs, 
West Block No. 1, Wing No. - S 
Sector 1. R.K. Puram 
New Delhi- 110066 

Subject :- Request for transfer from Imphal to Kolkota in view 
of the Chronic III health of parents. 

Sir, 

With due respect. I Shri Raen Das. Driver N.C,13. lmphal Have the honour to submit the 
following few Lines for your Kind consideration and favorable action please. 

That Sir. I have been initially appointed as Driver in the N.C.B. Kolkota on 28 Jan. 1991 But 
I was Transferred form N.C.B. Kolkata to N.C.B. Imphal and have submitted my Joining report at 
my present place of posting i.e. N.C.B. Imphal on 8th April 1994.1 have Completed 11th (Eleven) 
Years in the North East. Since that time I have submitted my representation for transfer from Imphal 
to my home town Kolkata a dozen times on the ground ol fluidly problem which were well Ii igh lighted 
in the said representation. 

That Sir, I am the only male person whom my whole family depends. I also belong to schedule 
caste community and a very poor family. My own uncle who resided in Kolkata expired on 23rd 
Feb. 1998 and my grand mother died on 276I98 and in both cases. I could not attend the rites and 
rituals of both the deceased as I -am serving here in a far flung post form my home. Again, at 
present I have my chronically ill mother and aged lather at home who always need my care. Moreover. 
it is quite difficult to work in Manipur for outsiders due to the prevailing law and order situation in 
the state. 

That sir, recently also in April 2003 there was also a serious case of micarriage of 4 (four) 
months old baby prematurely from my wife. It might not have happen had I been there with her 
because I could have taken her to the doctors in time to prevent it. 

During my personal interview, in the chamber of worthy. Ex-D.G. at NCB Hqrs. New Delhi on 
12-4-2004 submitted my application for transfer from Imphal to Kolkota as instructed by Ex-D.G. 
in which the worthy Ex.-D.G. recommended for consideration ON my application. Action taken by 
the competent authority ass per Ex.-D.G.'S remark/recommendation in not known till date. 

That Sir, in the light of the above mentioned facts I would like to request once again your kind 
consideration to transfer me back to Kolkata so that I could work better and dedicate more to both 
my department as well as my family. 

Yours Faithfully 

Enclosed :- As stated above Xerox Copy 
if an initial appointment letter. 

To 
The Regional Dirctor 
Narcotics Control Bureau 
Ministry Of Home Affairs 
Imphal 

(RAJEN DAS) 
Driv'r 

N.C.B. Regional Unit 
1mph al 

Dated 10/02/05 



im ?R;r GOVERNMENT OF INDIA 

FAX 1J0. 	2223940 	 MIN. OF HOME AFFAIRS 

TEL.NO . ]222394012223938 	
' 	

.W im;ftH iirt DEPT. OF INTERNAL SECURITY 

Email - ncbip@vsnlnet 	 CIE 	 1IZ 111 iI NARCOTICS CONTROL BUREAU 
TJ 	 NORTH EAST REGIONAL UNIT 

iqf vc--h VIDEOCON HOUSE, 1st FLOOR 
hiI ,3I! ~1161R '  ~~451a,  PAONA BAZAR, IMPHAL - 795 001 

Date ...... 

To 

The Director General, 
NCB.,West Boick - 1, 
Wing 1100 5, 11.1c.PAM, 
New Delhi - 110066. 

Subject : 	Forwaing of Transfer application in repect 
of Shri RajenD,s, Driver. 

Please find enclosed herewith the application 
of transfer in respect of Sri RAJEN DAS, Driver Grade— II 
of this Unit which is self explanatory. 

2. 	 It isrequested that the s case of transfer of 
Rajen Das maykindly be considered keeping in view of his 

family problent 

30 	 It is also requested that a substitute driver 

may kindly be provided if his case is considered. 

Yours faithfully 

( 
R.N.MEENA 

 ) 

Regional Director 



c- 
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• 	 L.No. 1112(18)12003 -EsU 
Government of india 

Minislry.of 1-m ine Affairs 
Narcotics Control Bureau 

West Block No. I , Wing No. 5 
R.K.Puram, New Delhi. 

Dated j04.2005 

To 

The Regional Director. 
Narcotics Control Bureau. 
Impha! Regional Unit. 
Imphal. 

Sub: Transfer of Sh. Rajen Das, Driver from NCB, Imphal to Kolkata-Reg. 

Sir. 

Please refer to your letter No. I/I 2/Esu/NCB/I MP/2003/975 dated 14.2.22 00 5  on 
the above subject. 

l'hc request of Sb. Rajei l)as. Driver, rcg.ardiiig his transfer to Koikata Zonal I nit 
has been examined. l-li request cannot be acceded to due to administrative resoiis. 

\ourslp-Hi tii liv. 

(S.S.Jhajlaria) 
\si.statfDircci( ( Adiun. ) 	-- 

woo 
.06  

' 
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Annexure- XII (Extract) 
No. 20014/2/83/E.IV 
Government of India 
Ministry of Finance 

Department of expenditure 

New Delhi, the 14th Dec'83 

OFFICE MEMORANDUM 

Subject: 	Allowances and facilities for civilian employees of the Central 
Government serving in the states and Union Territories of North 
Eastern Region - improvements thereof. 

The need for attracting and retaining the services of competent officers for 

service in the North Eastern Region comprising the states of Assani 1  Meghalaya, 

Manipur, Nagaland, Tripura and the Union Territories of Arunachal Pradesh 

and Jvlizoram has been engaging the attention of the Government of some flme 

The Covernmeit had appointed a committee under the chairmanship of 

Secretary, Depth Of Personnel and Administrative reforms, to review the 

existing allowances and facilities admissible to the various categories of civthan 

central Government employees serving in this region and to suggest suitable 

improvements, the recommendations of the committee have been crefufly 

considered by the Government and the President is now pleased to decide as 

follows: 

1. 	Tenure of posting/deputa Lion. 

There will be a fixed tenure of posting of 3 years at a time for officers with 

services of 10 years or less and of 2 years of service at a time for officers with 

more than 10 years of service, periods of leave, training etc, in excess of 15 days 

per year will be excluded in counting the tenure period of 2/3 years. Officers on 

completion of the fixed tenure of service mentioned above, may be considered 

for posting to a station of their choice as far as possible. The period of deputation 

of the Central Government employees to the States/Union territories of the 

North Eastern Region will generally be for 3 years which can be extended in 

ply" 
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exceptional cases in exigencies of public service as well as when the employees 

concerned is prepared to stay longer. The admissible deputation allowance will 

also continue to be paid during the period of deputation 56 extended. 

Sd/- S.C. MAHALIIK 

Joint Secretary to the Goverirnient of India 

Li 

- 	 -- 	 -. 
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F. No. 11(2)/97-E. 
Annexure - XIII (Extract) 

11(B) 
Government of India 
Ministry of Finance 

Department of Expenditure 

New Delhi dated July 22, 1998 

OFFICE MEMORANDUM 

Suhject: 	Allowances and facilities for dvffian employees of the Central 
Government serving in the states and Union Territories of North 
Eastern Region and in the Andaman & Nicobar and Lakshadweep 
Groups of islands - rcconimcndations of the Fifth Central Pay 
Commission. 

With a view to ai±racting and retaining competent officers for servide in 

the North-Eastern Region, comprising the territories of Arunachal Pradesh, 

Assrn, Manipur, Meghalaya, Mizorarn, Nagaland and Tripura, orders were 

issued in this Ministry's O.M. No. 20014/3/83-E.Jv dated December, 14, 1983 

extending certain allowances and other facilities to the Civilian Central 

Government employees serving in this region. In terms of paragraph 2 [hereof, 

these orders other than those contained in paragraph 1(iv) ibid were also to 

apply mutandis to the civilian Central Government employees posted to the 

Andaman & Nicobar Islands. These were further extended to the Central 

Government employees posted to the Lakshadweep islands in this Ministry's 

O.M. of even number dated March 30, 1984. The allowances and facilities were 

further liberalised in this Minis[rVs O.M. No. 20014/16/86/E.Iv/E.11 (B) dated 

December 1, 1988 and were also extended 10 the Central Government employees 

posted to the North Eastern Council when stationed in the North Eastern Region. 

2. The Fifth Central Pay Commission have made certain recommendations 

suggesting further improvements in the allowances and facilities admissible to 

the Central Government employees, including Officers of the All India Services, 

posted in the North-Eastern Region. They have further recommended that these 

may also be extended to the Central Government employees, induding Officers 

AW 
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of the All India Services, posted in Sikkim. The recommendations of the 

Commission have been considered by the Government and the President is now 

pleased to decide as follows: 

Tenure of Posting/Deputation 

The provisions in regard to tenure of posting/deputation contained in this 

Ministry's OM No. 20014/3/83-EJV dated December 14, 1983 read with O.M. 

No. 20014/16/86-E.IV/E. II (B) dated December 1 1988 shall continue to be 

applicable. 

Weightage for Central Depurations/ Training Abroad and Special Mention 
in Confidential Records 

The provisions contained in this Ministry's G.M. No. 20014/3/83-E.IV 

dated December 14, 1983, read with O.M. No. 20014/16/86-E-IV/E. 11(B) dated 

December 1. 1988, shall continue to be applicable. 

Sd!- (N. SUNDER RAJAN) 
Joint Secretary to the Government of India 

rA 
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Dt •o o-•:Thi the l't 1y of 	2002. 
I1 

for 'b1c It). 1u 1 	.J r' 	C'os 	ir, JjC-(h, 1rr 

DL. RajaOv .  R anj ,wi, 
• 	 son of ,  prof. Rajendra pra9ad SiJigh 

ijca1 	ficer, -C-$. 
• 	6, JnRifl'3: • 	 •. 

P . O. thun, 	 rdecjn 

By 	voc.a:t 	.:ChFtfld. 

• 	
•- Vruz -: 

• 	 a. union of. indi- 	 • 

• 	 through the .  '~'cre t ;xry to the 
Govt. of India, inistry of Health and F. W . 
New DTh 

2. The Secretary..to tho Govt. of :crcUe, 	 - 

!Un1atry of Hc  

• 	
• Oovtnnierit ofIncLia 

• 	Nf 	Dlhi.; .';j 

• / 	 3. 'rhe Director Gal of s& 
• 	 ?Liniatry of •M 	Affairc, 

• 	 asaJB .R!f1eL, 
th.i11ong. 

4. The Deputy Dircor (jyiin 
• 	 ssam 

ilong -. 	 : 	 . •. . Respondents. 

13.Cpth&,2\jd) C,G 

:t( 

• one ore c of posting at 4 place of hi choice 

in titz o1 th Ger-e 	polIcy. The apolicnt was 

• 	 initlalyppo*nted u.ndar the Cntrl 11el -th erv.tce (CHS) 

ii Mecic.1. Ofic.r 01 th reccrrnenôt.1on of. Lb-p Up9 	co 

his ,ppointment : 	
• 	 0ff.tcr 1.1.11r OILSo"e 

J.n th I&tni.rryof i 	th n1 	:;i.1y )' if ar h1 zcrvIce s 

'ta placd under the DieCtr Oznral A33cz 	 rd 

he 43 	o 8 ts(1 	fl 	 i •l !' '-ç- 	 .t  ti ; in  the 

• 	 •PiC_ 	 of•l! 	O 	t.iL. 	pp].!cati.or. . 

- 	
•. 	 ''-'r 	-) 

.: ezu 

1- 



He submitted ap .!caicn through rc:: :ne 	or 

transf (a rring hiiiij frcr ka a am Rs Un L. 	er Posting h:' 

any of the COdS Di 	nar tea a: P tnt. . RuCh! or NOi tj' u1 

On 2.9 7000 his ropresentation Wat forardec3 by th 

Cadt ind1catig that officer w as to Qonplete his 
• 

	

	 floa1tenurebf hre 	ars during Februry 2001 in 

Rifles nd due f.posting. lie ecco:dingly reco mmended  

for posting him. out to one of t4lle Station. choosen by him 

on ccp1etjon of three ye arz thnure, By Memorandum dated 

25 .9 .20O0 the DGAR , ,Nas i.nformed that aPPlication for 

posting. of the appjict was .returned.unctjofled as 

Madical Officer did not compete the o rT 	tenure of 

four years 	
the dictjon to 

z the officer to auj aPPlJcatlon on corn  

otenure fr processing the 	s cae ih appUcant asaI1ed J7¼ 
\A \\ 

the said order. Hence tc application. 

per the prerjbed norms commun catd through 
memorandLm daea 14 1219S3 jr,  re soct of faclljt4es 

for CivIlian empioyee of Centr1 Government servii in 
1orth Etntern Region and tMion rerrltorjos the tenuto 
posUngIsprovjdc0r three 	ara at a time for officers 

thsryjceo of .O yer a or )-e- ti3 and 2 yuaru of er',j.ce 
t a to for officers with more than o 	ars of CCIiCC. 

• 

	

	

1.  C<p1tjon  of fj& tenure of service the aqthorjt y  is 

to cons1dr hisS posting to a station of his ch6ico as far 
• 	 S 	

possible. After cap1etto• of i.s tenure the applicant 
• 	 no doub ,~` .Is entitled for ccnaIderatjoj of his case for 

poting. in a co1ce place The rapcndcnta In its written 

statement hoerreferred to th O.M. No.MoF(Eapr) e X.D. 

/2000 dated 27.7 .2000 wherein it  wa s  

efltjoe d that the office n morandn dated 14.E3 
is 

• • 	 • 	

Cot1 	* 3 
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not pplic able to t 	
ruplO'i0e on initial posting to 

the North Eastrfl 	
The p9liCY guide1ifl° were 

introduced tO rndCr justice to the emplOyee oated on
1. 

North East Region.. The authority itself indicated that 

the appliCflt 
i entitled to be conoithrOO for gettinq 

a choice place Of posting. The applicant has' completed 

his tenure and therefore 
his case requires consideration. 

ir M.Chaflda, leaxrtod counsel for 
3. 	Upon heaiflg  

ant and.BoCoPatt 	
M learned 	dl.C., G. 3 . 0  

the applic 	
for 

Ht  

the respondents and considering all aspeCts of the matter 

and also in the light of the judeflt and order passed 

earlier in sil,a 09.315/2001 disposed of on 24,4.2002, 

th reapondeflts a direete to take up the matter of the 

appi Capt a1Eo 
for pot5nghim out on completiofl of his 

tenure with umoiE pedt 4  on The respondeflt 	re accor 

Jly directed to consider the matter aIro9h for pOtiflQ 

the applicant out of N.E.ReQiOfl as 
eeciJti0U5lY a8 - 

osa-ible in the light of the observations made in th!is 
Ail

fJ 	L  application and also in 0.1 315/2002 

Subject to the ebserVati0fl made aoove the 

appliCai0n l3tafld.8 
disposed of. There shall, howoveL be 

no orr as tOc9St 

• 	

. 
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ufl'r 
Date flod' for notifying 
the eeclulsite number at 

stamps and teflon. 
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• Dt Of doilvcry of the 	linto on relilcli the copy 

	

icquisite ntnmpn and 	was renJy for delivery, 
fohlo. 

- 	

- 

- 

-. 

Dete of inking over iho 
copy to Ibe i1pplicnnt 

H 

AV(j ç  

XN THE GAUHATI HIGH COURT 
(THE HIGH (3OURF OF ASSAM, NAGALAND, MEGHALAYA, MAN IPUR, 

Th1}'U NA MIZO RAM AND ANU NACHAL PRADESII 

77 OF 1999 

Shri .J3hagvau Men ghani 
Senior Accounts Officer, 
Office of the Inland Water Aiitliorjt.y of India, 
Minis try of Surfitce Ira us port, 
Oovernmexjt of India, 
I1hncfznvc1rj i3ii iN i.lig, 
S' Floor, Cliatril,atri, A.T. loud 
Guwahatj — 781.001. 

.. PLI''FIONE1 
-VINSUS- 

L Union of India. 
Tliroutii Secretary to the CovL of India, 
Ministry of Surfrice 'I'ransport. 
Govcrjiynent of India, Piramcsvai -i Building. 
5' Floor, Ci tri 1 a.ri, Al'. Po•nl, 
Guwaliati-781 001. 

The CIia.iruian, 
I n.lainl Watcrwa's Authority of I iidia, 
B-10Y/ 112 
Connnci-cial Complex, Section 18, 
NOIDA (UP), 

H Deputy Secrclai -v. 
11111 ,1 11d Water Wnys Au tiioiit.y of I ndin, 
Minister of Surface i'raiispoit, 
Govciiuiticnt of I ticlia, 
I-lead Office B/i 1)- 1.1.2, 
Commercial Complex, Section- 18 
(Dist. Gautam Budh Nagar) 
PIN 201301, Utlar Pracicsh. 

.Shi -i S. Jayarawan, 
Chief Accounts Oficcr, 
inland Water Ways Autlioi -itv of lndi: 

• I - 109- I I 2, (2oj i) tuci-ci: ii Cow pkx, 
• 	

• Secl..ion 18, Noida, 
• 

• Utlar Piadesli — 20130 1. 
• N I) 



PRESENT 
ThZ HONi3LE MR. JUSTICE D. BJSWAS 

For the petitioner. 	* 

For the respondent 

Date of hearing 

Date of Judgment and 
Oxicr 

Mr. B.K. Sarma, 
Mr. M. Cha.nda, Advocates 

Mr. C. Choudhury, 
C.G.S.. 

16.12.2002 

16.12.2002 

JUDO  
(ORAL) 

Heard 	Mr. 	B.K. 	Sanna, 	learned 	Counsel 	for 	the. 
petitioner assisted by Mr. M. Chanda, learned counsel and also Mi 	C.  
Choudhwy, learned CentrW Goveinnciit S1nduig Counsel for the Union 
of India 

2 	
This petition has been Icd conUoveiting the lcgt 	and 

vahdit) 	of the oider of tiansfer dited 	11 C 1999 (Anne'urc 3) and 
consquent release order of the Same date 	BY the afoicsud oidcx of 
fransfer

, 
	the petitioner who was seinig as Senioi Accounts officer in the 

Head Quaiter Office at Noida was 	aiisfciicd to GujJia Ihe chath ngc 
is onthe ground that the 	dverscment isucd Pulsuant to IV hich thc 
petioncr, was appomted v as meant Ioi sthff in the Jlcsd Quni 1x of 4  the 
Id Watenvas Authont) of India 	hicli is at Noida According to Sliu 
B K Sarma, learned Senior Counsel the petitionci puisuant to the abovc 

• 

adveisernent offered his candidature and on selecUon and appointment 

joined the post at Noida with the cxpccLtioii that he would be allovcd to 

V  

continue there tifi superannuatioji Besides, Sun Sarma, further Pointed 
out that the Vpetioner in a deparen 	proceeding initiated agst the 
rcspondciit No.1 dcposcd ag131 the latter. It was oii his evidence that 
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he respondent No I Was unposed With a peualt3,in that dcpai PrOceedg Out 
of.vengencethe respondent No I üd the propo

5  
S 	

for fransf of the wt petitioner to Guwati in 
his person file Which is 

S 	

to the procede of Office 

• 	3. 	
on rCCOJ cic -13' jus 	

the above  sub1330 of th wljt petitionr. The atvCr3eiieit (incure 1) 
	d thc ordcj- of 

penaJt i1
flpbed on the rcipondent No.1 Vindicate the grouu3 on the • 	

premises of Which the writ petition has instituted 

I. 	It 	
appear that  

issued 	 the order of the Writ 	
\V3 

O 11.5.1999 	
d the PCUtiojlcr  

witho loss of tinj. y flow lie 
	

assullicd dutj5 at 
 woi 	be 	 has completed 	ee ye-5. Thex-efoi-c it 

f 	
of no consequence at this belatedgc to 

in order of transfer Which h as 	 tcrf1- \viUi the  been complied with 

S. 	

Sliri Sa SUhjJajUed that the Offlcc Mcm.ü 
	dfltCd 11th Decc1)ez. 1993 Plovjd 

	
for b;.usf. uid 

PUStiIIg of civiJjj1 
eml)ioec of the 	

Goveiejt Posted ii the Sttc5 and Uni0 of No
rth Easte1 Region to POsth]g of his choi. The rcl" provij05 of the 	

oresd office Meflioi.ajuii1 S3j1-j Sarin 
	suIjm render thc Writ Petitioner Chgibjc for iCcoflsjder3tj 

	for i5 chojcc Tb itlevetlit iovj0 of W ofBc 
III CIJIU1th1tI Iflj (l;dtI 1.983 	quotc below 	 1.111,  

"I) 	
-

of 

There 'Xill be -a fLCd tenure of l)OSthg of 3 yC3r 31 n 
tinic for offlc 	

with sczjcc of 10 Ycu of lc 	Jd of 2 ycaj 
at a 	

c for ofljcc with morn than 
io vc 	of SC1;j 

Periods of leave, 	etc. in CCCSS of 15 days per year 
w be CCjU(ICd 	

COWiting 
the tenu period of 2/3 cars. on conLIJleOU of the lixed leuwt of SCVjC 

lflCntiond 	niy he Cot idey c i for poj ing to 
:i ffl:af tor, 

of thefr choice a i: as 
PO5sjl)JC 

••-: 	•••- 
S 	 S 	 • 	 S  

-• 	 - 	 S - 	 - 
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There was no dispute at the bar that the sioresaid 

memorandum is applicable in respect of the lnlid Watenvays Authoity 

of India- and hence, on completion of two years in the North Eastern 

Region the peUlioneris entilied to consideration for posthg to a place of 

his choice. Infact, the respondent authority has also givcn. choice of 
posting to other employees. namely, SIiri M.K. Saha. Dircctoi -. Shri SR. 

Sharuia, Senior Accounts Officer aud Shri Mahesh Kuuiar,U.D.C. lii the 
1cts and CirCUm3thICC,s of thecac, this Court. is of the opiii ioi I 

: f. Ii c 
Pctitioner's C35C for transfer to a place of his choice (Noids) is jnst aid 

Pl0PC1. 

'I'his writ petilion is disposed of with lie dhcctjoii to the 

responde.ts;: parUculrly, Respondent No.2, the Chami, inland 
Watcnvas Authci-itv of ind to onsi(ler the represcl)ta[jcfl of the writ 

•. .:  -. - . I;euuoner.subittecE on 10.6.2002 in accordance with the provisions of 

the M:uj.j.nidum dat:d 1itt. Dcccinber, 1983 and pass appi'opi -iate 
o1-dc -5 dr his tranfer to a puce of his choice (Noida) witba period of 

two months fiom the date of receipt of a Copy of this judgnt. 
• -. - 	. 	

The petitioner is pct)ittcd to submit a- copy of this 

Judgment along with other 11cccsssy docuijjcnts to the CIinllnj) 
inhlucdIatcl%'. 

7T 
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'I J RUpi 
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s at. 2i 
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( 	- 	 Cuhitj Ii:h Cotti 
• 	 &cI .v. 1 US 76, Art !, 
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CR4L ADMINLTRATIyE TRI UNAL 
c UWAiAtVäkANCH 

- 

O.A. No 203 of 2005 

IN THE MATTER OF: 

Sri Rajen Das 

Applicani 

-Versus- 

The Union of India & Ors. 

Respondents. 

AND 

IN THE MATTER OF: 

Written statement on behalf ofthe Respondents. 

WRITTEN STATEMENT 

I, Sri Chance Keishing, Asst. Director, Office of the Zonal Director, Narcotics Control 
Bureau, Kolkata Zonal Unit, 4/2 Karaya Road, 3" Floor, Kolkata - 17 do hereby solemnly 
affirm and state as follows: 

That, I have been impleaded as Respondent No. 4 in the instant application 

and a copy of the application has been served upon me. I have gone 

through the same and understood the contents thereof. Save and except the 

statements whatever is specifically admitted in this written statement and 

the other contentions and statements may be deemed to have been denied by 

the respondents. I am duly authorized swear this written statement on 

behalf of all the respondents. 

That with regard to the, statements made in paragraphs 1 to 3 of the 

application, the deponent has no comments to offer. 

That with regard to the statements made in paragraphs 4.1 to 4.6 of the 

application, the deponent states that since it is statements of fact, hence the 

deponent admitted the same to be correct. 

That with regard to the statements made in paragraph 4.7 of the application, 

the deponent states that since there is no vacancy of Driver at that time, 
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hence, the Applicant's request for transfer to Kolkata could not be acceded 

to. 

5. 	That with regard to the statements made in paragraph 4.8 of the application, 

the deponent states that there was no vacancy of Drivers at that time, hence 

the applicant's request for transfer back to Kolkata was not feasible. It is 

also pertinent to mention that NCB has a small cadre of 20 Drivers only 

and out of which only two posts are authorized at Kolkata Zonal Unit. 

That with regard to the statements made in paragraphs 4.9 and 4.10 of the 

application, the deponent states that the representation was forwarded by the 

Regional Director of Imphal Regional Unit with a condition of providing 

substitute Driver, since there were no other requests for transfer and no 

other vacancy was available at that time, the request of the individual could 

not be considered. 

That with regard to the statements made in paragraph 4.11 of the 

application, the deponent states that the representation was forwarded by the 

Regional Director of Imphal Unit with a condition of providing substitute 

• Driver, since there were no other requests for transfer and no other vacancy 

was available at that time, the request of the individual could not be acceded 

to. 

• 	8. 	That with regard to the statements made in paragraph 4.12 of the 

application, the deponent states as far as possible, the applicant's request 

may be considered for transfer to his station of choice. NCB has a small 

cadre of 20 drivers only out of which only two posts are authorized at 

Kolkata Zonal Unit. - 

That with regard to the statements made in paragraph 4.13 of the 

• application, the deponent denied the same, as the same is not correct. The 

applicant's every representation was considered but due to non-availability 

of specific vacancy at Kolkata (applicant's choice station), his posting to the 

unit could not be materialized. 

That with regard to the statements made in • paragraph 4.14 of the 

application, the, deponent denied the same, as the same is not correct. The 

applicant is the only Driver presently posted at Imphal Unit and moreover, 

• NCI3 does not have any post of Sepoy-cum-Driver. Therefore, the 

applicant's contention that other Sepoy-cum-Drivers are presently posted at 

Imphal Unit is not tenable. 
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I 	11. 	That with regard to the statements made in paragraphs 4.15 to 4.1 7' and 5 to 

• . 	 12 of the application, the deponents has no comments to offer. 

	

12. 	That in the facts and. circumstances narrated hereinabove, the applicant is 

not entitled to any relief sought for in the application and the same is liable 

to be dismissed with costs. 	 . 
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• 	 VERIFICATION 

I, Chance Keishing, Assistant Director, Office of the Zonal Director, Narcotics Control 

Bureau, Kolkata Zonal Unit 4/2 Karaya Road, Kolkata-700017 being duly authorized and 

competent to sign this verification do hereby solemnly affirm and state that the statements 

made in paragraphs 1 to 3 & 5 to 12 of the written statement are true to the best of my 

knowledge and belief, those made in paragraphs 4.1 to 4.17 being matters of record are true to 

my information derived therefrom and the rest are my humble submission before this Hon'ble 

Tribunal. I have not suppressed any material facts. 

And I sign this verification on this the 2 (Thursday) day of March, 2006. 

DEPONENT 


